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etc. Ordinance (Stt.)

[Shri 6. M. Banerjee]
be issued when the

knows that the session is fast appro-

aching. I know there was a
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discussion on this point on Land
Acquisition; it was ultimately brought
in the form of a Bill. On 22nd Octo-
ber, 1965, this Ordinance was issued.
It was said in the Ordinance that
Government was in need of zinc and
lead and on 14th September, 1865,
the control order was issued. I am
surprised—] want the Hon. Minister
to correct me if I am wrong—that
not an ounce of—no question of
tonnes—zinc or lead was required for
Defence purposes. This Corporation
has now been taken over by the Gov-
ernment. 1 want to know whether
one of the big industrialists of this
country wanted to negotiate and take
over the Corporation. Of course, he
could not take it. I also want to know
whether after this a new corporation
is going to be formed by Government
with its registered office in Rajas-
than. Is this corporation going to be
a wholly Goyvernment organisation or
are big businessmen like Birlas also
going to be associated with it? If
another businessmen is being brought
in, then I want to know the reason
for the same. [ would also like to
know whether Government had =a
desire to nationalise the whole thing
or it has been taken over because
some other businessman is interested.

Mr. Speaker: This is not the stage
when that can be discussed.

Shri S. M. Banerjee: They should
tell us why the ordinance was issu_ed‘
and why zinc and lead was not being
lifted.

Mr, Speaker: Ap Ordinance had
been passed, and mow a Bill has been
introduced in its place to be passed
by this House so that it could replace
that Ordinance. The hon. Member
can take up all these points at the
stage when the Bill is taken up.

Shri 5. M. Banerjee: It is neces-
sary to teke them up now. I de mot

Government  object to the Bill, but I would like
to know the necessity for having
day F d that ordi when the ses-

sion was approaching. . .

Mr. Speaker: That could be dis-
cussed when the Bill comes up.

Shri 8. M. Banerjee: Previously,
vou allowed the hon. Minister to
reply at least.

Mr. Speaker: 1 shall give the hon.
Member an opportunity when the
appropriate occasion comes.

Shri 8. M. Banerjee: My basic
objection is this. “What was the
necessity for this Ordinance when the
House was going to sit?... .

Mr. Speaker: Now, Dr. K. L. Rao.

12.22 hra

MOTION RE: PAYMENT TO WORLD
BANK AND RELEASE OF WATER
UNDER INDUS WATERS TREATY

The Minlster of Irvigation and
Power (Dr. K. L. Rao): I beg to
move, ...

Shri Nath Pai (Rajepur): Before
the hon. Minister proceeds with his
motion, I would like to ask for one
small explanation. It seems that Gov-
ernment are determined to play
down the importance of the gubject-
matter which the House is called
upon to discuss now. The Ministry
headed by Dr. K. L. Rao has very
little to do with the payment; the
subject-matter is germane to the
question of our relationship with
Pakistan. We had thought that Gov-
ernment would take it up very
seriously, because the whole House
and the whole country is agitated
over it; it is not a technical matter
with which the Ministry of Irrigation
and Power is concerned, but we think
that it is a political lssue; it is an
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issue which is concerned with our

whole relationship with  Pakistan.
Either the Minister of External
Affairs or better still, the Prime

Minister must be here to initiate the
debate.

May I say that on the previous
occasion when this matter was dis-
cussed in the House, it was the late
Prime Minister Jawaharlal Nehru
who gave the reply. I do not want
this to appear to be derogatory to
the status of Dr. K. L. Rao who does
a good job under very difficult condi-
tions, and taking into consideration
how Ministers perform, he is a good
Minister.

Neither the Leader of the House is
here nor the hon. Minister of External
Aftairs is here. May I have an assu-
rance from you that one of them at
least will be here?

Mr. Speaker: 1 shall just find out.
1 certainly like this suggestion and I
also support it. It would be desir-
able if either the External Affairs
Minister or the Leader of the House
himself could be here. The House
would like to have their presence.

Shri Nath Pal: Thank you for
this.

Dr. K. L. Rao: I beg to move:

“That the payment of Sixth
Annual Instalment to the World
Bank and releases of water,
under the Indus Waters Treaty
1960, be taken inta considera-
tion.”.

While moving this motion, I wish
to submit in the first instance a brief
outline of the events that have hap-
pened, leading to the signing of this
treaty and explain a few important
provisions of the treaty.

When India was partitioned in 1947,
the boundary cut across the Indus
river systems without having any re-
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gard either to the physical or to the
hydrological features of the basin and
without any reference to the areas ir-
rigated at that time or to be brought
under irrigation later on. Thus, the
Madhopur headworks were allotted to
India while the Central Bari Doab
Cana] which irrigated some areas in
Pakistan had gone to Pakistan. Simi-
larly, the Ferozepur headworks are in
India, while the Dipalpur channels
irrigating certain areas are in Pakis-
tan. Thus, the trouble arose almost
immediately after the mpartition re-
garding the supplies of water to this
system of areas, which is a very ex-
tensive one, namely the Sutlej sys-
tem of areas, which is nearly 48
lakhs acres in Pakistan as against 40
lakhs acres in India. And unfortu-
nately the Punjab Partition Commit-
tee did not make any rules at the
time in this regard. So, later on, this
came to a head. Finally, in 1948, on
the 4th May, there was an Inter-
Dominion Conference held, and an
agreement was arrived at between
the Government of India and the
Government of Pakistan. That agree-
ment stated that India would allow
water to the areas in Pakistan under
the Sutlej which it had been enjoying
for a very long time and that these
waters would be gradually reduced
and Pakistan should make alternative
arrangements.

Now, this was the agreement, ac-
cording to which the waters were to
be distributed. But then, Pakistan, as
it seems to be its habit, even before
this agreement was signed, was sec-
retly trying to dig up a channe] to
divert the waters of the Sutlej, by
construction of a channel upstream of
Ferozepore, so that if this was not
detected in time, the eastern canals
and the Bikaner canal would have
gone dry—that is, those that are in
India. So India promptly noted
this and protested against it. Then
those works were given up. India
having got a hint of this, then pro-
ceeded with the construction of the
Harike Barrage, 40 miles upstream of
Ferozepore, where the Sutlej passes
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[Dr. K. L. Rao]

through entirely Indian territory and
safeguarded our interest by ensuring
that the Ferozepore headworks were
not put out of mction, so that the
waters would be available to the
eastern canals and the Bikaner canal
on our side.

At the same time, Pakistan also felt
there might be danger arising out of
this for themselves as well. So they
began the construction of the Bam-
banwala-Ravi-Bedian-Dipalpur canal.
This canal, to which I will refer
later—this is the Ichhogil canal—was
started in 1948. This was started by
Pakistan as a sort of pr tionary
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Treaty provides that the three eastern
canals, namely, Ravi, Beas and Sutlej,
the waters thereof, would be used

“entirely by India and the three west-

ern canals, Indus, Jhelum and Chenab,
entirely by Pakistan, with some re-
servation for us. The lands that are
there in Pakistan which are under
irrigation of the eastern rivers, that
is, those whose waters will be utilis-
ed completely by India, are, as I men.
tioned, about 43 lakh acres; these are
to be irrigated by waters which are
to be brought from the other three
river-systems, that is, the western
rivers. So that what are called re-
plac t works have to be under-

measures for themselves to  divert
the water to their own gystem: in caze
India did not give water, they would
try to get the water from Chenab
through their canals.

Now, the relations between the two
Governments were not, naturally,
smooth, because this problem was not
gettled. Pakistan at cne stage, wont-
ed to take it to the Security Council
and the International Court of Justice.
But India refused to accept adjudica-
tion of these natural resources and
said that this must be settled only by
agreement and by negotiation. At
this stage, the World Bank offered
their services to settle this issue. This
was in 1951. It took them three years
to formulate their proposals. In 1954,
they formulated their proposals. Then
it took 6 years for the Government of
Pakistan to accept those proposals;
while India readily accepted those
proposals, the Pakistan Government
took nearly 6 years to accept them.
So that finally, an agreement was
signed between the Government of
India and the Government of Pakis-
tan together wlth the signature of the
World Bank President, in S
1960, to be effective from Apnl 1,
1860. This is, in short, the history of
this Indus Waters Treaty of 1960
which is the subject of our di

1 will now briefly mention the im-
portant provisions of the Treaty. The

taken to have those waters brought
from the western system in replace-
ment of the waters from the eastern
system meant exclusively for wus.
These waters from the western sys-
tem have %o be brought through links
to the Ravi, Beas and Sutlej so that
these sreas in Pakistan, previously
irrigated by the waters from the
eastern rivers, may be irrigated by
these western rivers.

Then the problem was who was to
bear the cost. That was a very diffi-
cult problem, because the cost of this
plus the development of the Indus
came to about Rs. T00 crores. The
World Bank came to assist the whole
affair, and they gave by way of loans
and grants as much as Rs. 620 crores,
60 per cent of it was outright grant,
and the countries that contributed for
this were Australia, Canada, New
Zealand, UK, USA., and the World
Bank,

Shri Indrajit Gupta (Calmtta
South-West): And West Germany.

Dr. K. L. Rao: And West Germany.
India also contributed Rs. 83 crores.
That was the amount which was fixed
after a lot of argument. It was a
fixed contribution. All this money
was constituted as a separate fund
calleg the Indus Basin Development
Fund, entirely to be manned and
managed by the World Bank. The
World Bank is the administrator of
this fund. T will come to that later.
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So, the money was advanced by
these countries and the World Bank
"in order to meet the cost of these re-
placement works. Also, it was stipu-
lated that these replacement works
must be completed in ten years, com-
mencing from 1960. By 1970 all the
replacement works must be complet-
ed, and the waters that were there
before, being enjoyed by Pakistan
from the Sutlej will be transferred
to India, and India can completely
utilise all these waters.

They have also been allowed an-
other three years as an extension of
the transition in order to provide for
any breakdown, any kind of accident,
by which the works might get ex-
tended, but, for this, Pakistan has to
pay some penalty. The penalty is of
the order of Rs. 4 crores every year.
If they want extension of one year,
they must pay Rs. 4 crores; if they
want extension of three years, they
have to pay as much as Rs. 12} crores,
in pound sterling. Also, it was sti-
pulated in the arrangement by which
the waters of the Ravi and Sutlej re-
quired for Pakistan are to be led into
the canal system, the cost and main-
tenance of the works, Madhopur and
Ferozepur Barrages, would be paid
by Pakistan. The question arose
whether it was in Sterling. Pakistan
said no. Whatever it is, they are now
paying Rs. 44 lakhs every year in
pound sterling under protest. That
is about the Eastern rivers.

So far as the Treaty is concerned,
we will be entitled to the full utilisa-
tion of the three eastern rivers. Not
only this. We are also entitled to ir-
rigate 7 lakh acres in Jammu and
Kashmir from the three western
rivers. More important than all this
is the fact that we are at liberty to
develop hydro-electric power from
these rivers—8j} million KW. power,
which is two-third of what the whole
of India has today. All this power
we can develop ourselves and utilise
in India. Of this we have developed
only 0.4 million K.W., almost all of
which is Bhakra’s contribution. So, a
large amount of electric power also
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«~an be developed. So, these are some
of the provisions.

Hon. Members wil] note that in
Punjab there is a heavy amount of
waterlogging, and one of the reasons
for this is poor drainage. Therefore,
drainage is as important as irrigation.
There are four very big drains which
pass out from India to Pakistan—the
Hudiara drain, Kasur drain, ete. All
these drains have also to be maintain-
cd in full and correct condition by
Pakistan. These are the main advan-
tages that have been arrived at by
the Treaty by India.

This Treaty was discussed in the
House exactly five years back in
November, 1960 and supported by the
House. It has received the assent of
the House, and it was entered into.

Before I discuss what we did, whe-
ther we should have observed the
Treaty, 1 would like to submit some-
thing about the Ichhogil Canal, which
is something which comes up very
often in the discussion. It was, as I
said, a canal started by Pakistan in
order to take the waters from the Che.
nab to feed the Dipalpur canal in
1948. When we took up the construc-
tion of the Harike Barrage, they
thought they should also be carefu]
as they did not know when India
might cut off their water, and so they
constructed the Upper Chenab Canal,
the Bambanwala and Ravi canals,
about 108 miles long. This canal
passes under Ravi by a syphon; Ravi
river goes above and this canal goes
underneath.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Let him not bring the main
issue before the House with these
details and technicalities.

Dr. K. L. Rao: Many hon. Mem-
bers would ask for the details about
this canal and so I am saying them.
This canal was started in 1948 and
completed well before the treaty and
the money for this has come from
Pakistan funds. The world bank has
not paid any amount for this. That
is the reason why I have been stress-
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ing this a little bit and it will be use-
ful for the Members o know these
points. We found the pill boxes con-
structed on this side of the canal. We
do not know exactly when they were
constructed. On one of them it had
been written, January, 1965. It may
be correct or it may not be correct.
We find that these were constructed
150 feet from the canal on the left
side, that is, towards India. There
was another row &bout a thousand
feet away, at intervals of half a mile
ur §o.

Shri M. L. Dwivedi (Hamirpur):
On the other side, they are just on
the bank, I have seen myself . . .
(Interruptions.)

Shri Shiva)i Rao S, Deshmukh
(Parbhani): There are underground
gun positions towards Lahore side of
the canal.

Shri M. L. Dwivedi: They are on
the banks of the canal on the other
side.

Dr. K. L. Rao: It looks like thal.

Mr. Speaker: Members have gone
there and seen for themselves. They
will have their opportunity. Let us
hear him now. ... (Interruptions).
Members are  getting impatient.
Really, it is not the agreement details
that they want to discuss; it is the
political aspect that they wamt to
discuss.

Dr. K. L. Rao: 1 am coming to
that. Because this would come up
during discussion, I am describing a
few of the detalls. One of the points
that may be referred to is that the
tunds were used for constructing pill
boxes in the camal srea. I saw those
pill boxes myself. Before 1 go further,
1 may say that the each pill box
may cost about Rs. 5000. I do not
know how many pill boxes are there
and that information is not avallable
to us. But the whole cost on them,
1 would estimate, would not be more
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than Rs. 5-10 lakhs. Members are
agitated quite correctly. ...

Shri N. C. Chatterjee (Burdwan):
Is he defending Pakistan here? We
are not at all agitated. We want to
know facts,

Mr. Speaker: He is giving the facts.

ot genmic et (o7 )
w1t Q€ A agi A W
a1 qifeera €1 71, ™ @A w
VI TET AT g

oW WEtTw @ $RE AT WA
wifgy, aft A1 w9 freww am
Lo I

torqarf : ha AT E R,
qg gEA W TUEed ¥

Uww  AEE ;g B I
qaiEa B

Dr. K. L. Rao: [ wanted to give
some facts by way of introduction. 1
will now come to the subject proper.
Hon. Members are agitated about two
aspects and are anxious to know
something about those two issues.
One issue periains whether this instal-
ment should have been paid or not.
Secondly, whether the waters, in view
of the fact that there is scarcity now,
should have been withheld, These
are the two points on which hon.
Members are, quite correctly, agitated.
I myself feel, and for that matter of
that, every citizen of India will feel. ..

ot TriwTey (WA ) e
wEma, & wwer s
www wgw g T A

wft TR : g8 wEe IuT
fear o o @ €9 9T & Ao AT
femrar s g WY @ “feg-
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e— qiferm gafs AT T
%Y famdt gar wwrmas frwre 3
sxifeer feay 2, &3 ) 5w ¥
8% ax wyer w7 F fear @ ofw
gfesa €, a7 maw 27 e A
AT 55 LT FAAT SERT AATE
& faw w7 faar Wi 50 ¥ A
@ wIAT WY frmno @l wE oA
wr g fe offems 7 owoa da @
fra qretrg amd ¥ & A Awwn
fe ag fera 31 ¢ @ wat wgnmg
gz & Wk

Dr. E L Rsao: ] was submitting
that every citizen of India, who is
highly educated (Interruption)
every citizen of this country wants
satisfaction on these two points,
because, they are anxious that what-
ever we do must not increase the
military potential of Pakistan. Tt is
quite correct, and I am sure that
Pakistan has already shown weakness,
and T am also sure that even if they
do something in future, our jawans
will take care of it. But in a case
like this, in a discussion of this type,
we should be very careful and very
calm and we should very carefully
study and consider the various
aspects. As regards Pakistan, it has
nothing to lose; it has no reputation
to lose, while we, India, have a cer-
tain standing and respect in the world.
‘Therefore, even those nations which
are not friendly recognise our honesty
and our standing, and so, I submit
that the standing of India has to be
taken into consideration, and we have
got to sider this questi very
carefully.

I shall now proceed to give the
House reasons which weighed
with the Government in taking this
decision on this matter. First, with
regard to the payment, we have
already pald five instalments, and this
is the sixth annual instalment which
has been made, and this is made not
to the Pakistan Government—this has
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Eot to be noted and this is most im-
portant—but it is paid to the Indus
Basin Development Fund which i«
maintained by the World Bank, and
the World Bank is the administrator
of this fund. It is a very important
paint which, I submit, the hon. Mem-
bers must take note of. The World
Bank is the administrator. . . .

Shri J. B. Kripalanl (Amroha): Al
these facts are known.

Dr. K. L. Rao..... and the con-
tracts are made in the name of the
World Bank, and most of the contrac-
tors, nearly 80 per cent of them—are
foreign contractors, and the World
Bank gives this money by way of
foreign exchange, and the World Bank
supervises it and scrutinises the
amount and this money is intended
solely for the construction of the re-
placement works

Shri J. B. Kripalani:
exchange is more important
rupee exchange.

But foreign
than

Dr. K. L. Rao: That is what I am
saying. That ix what exactly I am
submitting.

Shri J. B. Kripalani: They
more advantageous io Pakistan,
dear friend.

are
my

Dr. K. L. Bao: Pakistan is not get-
ting foreign exchange. That is what
I want hon. Members to under-
stand. The foreign exchange is not
given to Pakistan at all. The foreign
exchange is paid directly to the con-
tractors, and the contractors are all
foreign centractors. The World Bank
has given an assurance in this respect
that the foreign exchange payments
are made to the contractors and not
to Pskistan. Why 1 am saying this
is, hon. Members are afraid that the
money is being used for the construc-
tion of pill.baxes. That is one of the
points. But the cost of the pill-boxes
may not go beyond the order of Rs. 5
to Ra. 10 lakhs, but here, we are con-
cerned with crores of rupees given
through the World Bank,
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Shri J. B. Kripalani: Does the
Minister know  how many pill-boxes
arc there, when he is talking like
that? (Interruption).

Dr. K. L. Rao: | am sure they have
calculated some of them. [ thought
that the House may recollect it, what-
ever il is

Now, there is another point. This
treaty, about which we are concern-
ed grately, is not a direct treaty be-
tween the Government of India and
the Government of Pakistan alone;
there is the World Bank coming in.
This is, so to say, a tripartite agree-
ment which has been entered inte, and
we are members of the World Bank.
India is one of those few countries
which have got a permanent execu-
tive director on the World Bank, and
therefore, when we are dealing with
the World Bank, we have got to be
very careful in our dealings and we
do not want to cause any embarrass-
ment or become a defzulter. We do
not want to be a defaulter; the World
Bank has given us financial assistance,
and they have been helpful in getting
the consortium, and other aids from
various countries. Whatever it is, we
cannot take any hostile attitude with
reference to the World Bank on this
issue.

There is another very important
point, and that is, we have paid so far
flve instalments. This is the sixth
instalment, and we have paid Rs. 50
crores. If we stop at this and become
& defaulter and pull back, the whole
treaty will be thrown into confusion.
The benefits that are accruing to us
will all be now delayed, and probab-
ly, the whole scheme may take an
entirely different pattern. Therefore,
it was at the time when the treaty
was being entered into that proper
discussion should have taken place in
the House. But having gone far, for
more than half-way, six years have
gone by and we have only four years
more—at this stage, to go back on the
treaty, would mean that the whole
amount of money paid so far becomes
infructuous.
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Then again, what is more import-
ant is this. What is the object of this
treaty and what is the object of the
process that we have gone through?
‘The object is 1o secure the best utili-
sation of the waters for India for the
development of our land. We want
to irrigate 33 lakh acres in the arid,
desert regions of Rajasthan and we
wani io irrigate a large amount of
land in Punjab also. In fact, we were
irrigating at the time of partition only
40 lakh acres. Now, we are going to
irrigate 120 lakh acres with these
waters, After all, there is a certain
amount of obligation in respect of
the treaty which we have to discharge
and we must respect the treaty. Sup-
pose we do not do so, then the deve-
lopment will be in jeopardy and
there will be delay and retardation of
the development which I am sure the
House wil] not like, especiglly when
we have gone far. We have now been
constructing the Pong dam and alsc
the canals at a cost of so many crores
of rupees. At this stage, at this
crucial hour, having gone half-way,
it would be putting the whole money
into jeopardy, at danger, if we did
not observe the treaty.

What are the benefits that we are
receiving. As I submitted, we were
irrigating only 40 lakh acres at the
time of partition, 1848-47. Now we
are irrigating 78 lakh acres; which is
double of what it was.

Shri J. B. Kripalani: One ques-
tion: if we give water to Pakistan,
there will be less water for us.

Dr. K L. Rao: | will come to thal.

Shri J. B. Kripalani: I thought that
if we gave less water to Pakistan, we
would have more water, and the Pun-
jab Government has been crying that
it has not got enough water for its
own needs.

Dr. K. L. Rso: 1 am coming to
that: [ was dealing with the pay-
ment issue. I said that we are mak-
ing this payment. We make these
payments because we do not want any
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kind of harm to be done to the treaty
to which we are a party. This money
is being spent only on the replace-
ment works. This money is being
administered by the World Bank. The
total amount of Rs. 83 crores is not
the whole amount that is being spent.
The World Bank gives to Pakistan
something like Rs. 60 crores to Rs. 70
crores every year. Our portion will
be only Rs. § crores. So, it is not as
if we hold back the money and can
thus thwart completely the progress
of these works. Why I am submitting
these facts when we are discussing
this issue is because the House has
to consider these facts very clamly
and see the various aspects. With
regard to the waters, 1 would submit
that hon. Members should listen to
the facts very patiently, because,
there is a lot in the facis; and facts
can tell the real tale. The facts are
like this: We are giving water at
two places, one at a place on Ravi
on the Central Bari Doab Channel;
that irrigates about 6 lakh acres in
Pakistan. We are giving water at
that point; according to the treaty,
we have to give water at that point.
There is another point at which water
is given, and that is at Ferozepur, on
the canals on the river itself. These
are the two points at which we give
water. ‘The treaty lays down the
very detailed conditions, and the de-
tailed formula. They have not left
any kind of doubt with regard to this.
The treaty lays down everything
completely covering every inch of
it. This year the Central Bari Doab
Channels have to be given water ac-
cording to the indents placed by
Pakistan. Fortunately Pakistan has
not sent any indent and so we did not
give any water. As a result, Amritsar
and Gurdaspur had the full benefit
of this water.

But this year is one of the worst
vears in the history of India from the
point of view of rainfall. There has
been very heavy deficit of rainfall.
To give some interesting statistics,
Ganga at Narrora carried only 30 per
cent of water compared to last year.
Saroda at Bambasn carried only 40
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per cvent and Ghagra at Elgin bridge
had only 50 per cent. They are this
much worse. In Punjab it is not like
that. Sutlej carries 70 per cent and
Beas G5 per cent Ravi carried much
more.  So, it just happened that in
Punjab the position was not very bad.
We arc always deficit in  water be-
cause of our expansion. This year
during the khariff period, the Punjab
irrigated 4 lakh acres more than wha
it did last year. Of course, I give
credit to Punjab for having done it.

t e (wfexr )
g, WAt AT wEE ) g
& "0 w7 s ot A femn o
g quw w ot faem @Y ey

Dr. K. L. Rao: | agree that Yamuna
was very bad; there was very little
water. But I pay a tribute to the
Punjab Government. They have
taken a number of steps. Anticipat-
ing this trouble, they have put in
more of electrification and tubewells
They have taken many other steps to
see thut they irrigate as much as
possible. They have reached a wvery
high figure this year. Maybe in the
rabi period, they may have some
trouble, but they ure not anticipating
very much,

is another point which ]
want hon. Members to note. At the
second point ut Ferozepore, il is not
a fixed amoun! of water—so many
thousend cusec. or something like

There
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that. It is a percentage—79 per cent. City): Dan’t overdo its benefits.

Whatever water comes in, you take .

off a certain percentage. If there is Dr. K. L. Rao: I am not going into

less water, you take less. If there is the merits. 1 only submit, having

more, you take more. Then, about 80t 2long with the agreement and

this 79 per cent of the Beas, probably
one may feel it is a very huge amount,
but we must see that in Sutlej, we
do not give any water at all. Pakis-
tan's share comes to 25 per cent of
the three rivers taken together. We
are today giving them 25 per cent of
the total water flowing in all the three
rivers. Therefore, the observance of
this treaty is a very essential thing.
1 wish I had distributed copies of the
treaty. Then probably....

Shri Nath Pai: We have got it.

Dr. K. L. Rao: I am very happy.
If you read it, you will find that in
case of any difference whatsoever,
immediately Pakistan can go to a
neutral expert, to an arbitration board
and so on. Suppose Pakistan resorts
to that, they will easily create a com-
plete confusion. We have already
irrigated 78 lakhs of acres and we are
going to do the rest of 40 lakhs acres
and we are going to supply water for
the Rajasthan Canal and so many
other projects. All that will be upset.
Pakistan will be glad to revert back
to the 1947 position and say, ‘“we must
have the waters of these three rivers
only; we do not want to have it from
the other rivers.” That is the con-
fusion they will bring about.

Shri J. B. Kripalanl: Pakistan made
this agreement te oblige us!

Dr. K. L. Rao: Probably a speech
in 1960 would be different. But hav-
ing adopted the treaty and gone with
it for nearly . . .

Shri Harish Chandra Mathur
(Jalore): He had better go through
the specches made in 1860, tearing
this agreement to pieces and showing
how it was to our disadvantage. When
1 spoke so strongly about it, it was
said that mine was a rabid speech

having come to a certain stage, at this
stage if we want to go back, it is not
proper. We must see the other points
also. We are going to get out of this
so much amount of water, which is
very difficult to obtain. There is no
point in going back at this stage.

Under the treaty it has been laid
down that Pakistan can go to a neu-
tral expert or an arbitration board, in
which case there will be complete
confusion. So, we have got to watch
very carefully and we should not give
a chance to Pakistan to get out at this
stage and cause confusion. We are
interested in our development, but
they are not interested in their own
develc t

(Interruptions).

Mr. Speaker: Hon. bers will
have an opportunity to have their
say. Now they must hear the minis-
ter patiently.

Dr. K. L. Rao: The breaking of the
treaty at this stage is not a desirable
one and not at all proper having re-
gard to this fact that this treaty is a
sort of tripartite treaty and not mere-
ly between India and Pakistan. We
have spent crores of money over this
and at this stage it is really not in
the best interests of our country to
do anything that will go against the
due observance of the treaty.

I am sure there will be quite a large
number of members participating in
the discussion. I shall be glad to note
down their points and I will feel it a
privilege to try to answer them. I
would only say that by the due obser-
vance of this treaty India comes out
as a stable and mature country.

Mr. Speaker: Motion moved:
“That the payment of Sixth

Now every word of it has come true.

tal t to the World
Bank and releases of water, under
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the Indus Waters Treaty, 1060, be
taken into consideration.”

What about the time-limit?
An hon. Member: The whole day.

Mr. SBpeaker: That total time has
already been fixed I am talking
about the time-limit on speeches.
Will 15 minutes be all right?

Shri Nath Pai: No, no.

13.00 hrs.

Mr. Speaker: Let it be 20 minutes
for the first spokesman of the Party,
for the leaders, and 15 minutes for
other speakers.

Shri Harl Vishnn Eamath: Sir, 1
rise on a point of order. 1 am con-
strained to bring to your notice that
vour earlier directive has mot been
complied with, and neither the Prime
Minister nor the Minister of External
Aftairs is present in the House. It is
a grave affront to you and to the
House. You ordered them to be pre-
sent here.

Mr. SBpeaker: They are having an
emergency Cabinet meeting and the
desires of the House have been con-
veyed to the hon. Ministers. They will
try to make avallable as much time
as possible and they will be here.

Some hom. Members rose—

Mr. Speaker: Shri Kapur SBingh—
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Shri  Tridib Kumar Chaudhuri
(Berhampur): Sir, I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the payment of sixth annual instal-
ment to the World Bank and
releases of water, under the Indus
Waters Treaty, 1960, and the be-
haviour of Pakistan towards
India, recommends to the Govern-
ment that the Indus Waters Treaty
of 1960 be reviewed.” (3)

ot serelte @rewt ¢ & g
T EfE gANETT F eqw W ooy
THT W ——

“faeg wer Afu, 1960 F
waa a9 2 Wt fagw &%
71 g3t qfqw fewa &1 waTady &
at F faar w@ & v O
aqr ®1 g7 g ¢ e orfeser
o oarx, miests s
S WU FA KT fFvm ¥ &¢ WA
ATETT Y qTONG w-FTATY &
qq garg fegr § o qEfad
ag a9 gumT & fada & st
wagafa s w1 (4)

Shrl Hukam Chang Kachhavaiya
tDewas): Sir, I beg to move that for
the original motion, the following be
substituted, namely:—

“This House, having considered
the payment of sixth snnual instal-
ment  to the World Bank and
releases of water, under the Indus
Waters Treaty, 1960, iz opinion that
in view of the present conflict with
Pakistan, the payment be not made
till our gships are released by
Pakistan.” (5.

NOVEMBER 10, 1965

Waters Treaty (M) 1134

Mr, Speaker: The original motion
and the substitute motions are now
before the House.

st Ay fowd : wemw W,
T 9T §WT W ¢

W WEwW ;AT qTE
femrmr w1 @i

Shri Kapur Singh (Ludhiana): Mr.
Speaker, Sir, if any further argument
was needed in support of the obser-
vation which was made by my hon.
friend, Shri Nath Pai, that it should
be the Prime Minister or the Minister
of External Affairs who should take
charge of thjs debate, this argument
has been mmply provided by the per-
formance which the Minister of
Irrigation has just now made in this
House,

Sir, it is no pleasure to have to rise
io support the Government action, now
under discussion, for two reasons.
Firstly, the conduct and the perfor-
mance of the Goverrment during the
past yearg have not been such as to
merit any approbation or support from
those who wish well of this country,
such as we on this side of the House.

An hon. Member: Only?

Shri Kapur Singh:
we arc one of them ([nterruption).
Sccondly, any payments made or
sought to ‘be made to Pakistan at this
moment smack of disrespect to the
memory of those who have recently
laid down their Jives in defence of the
frontiers of this colntry against the
wanton aggression by Pakistan. But,
Sir, nevertheless, on =@ dispassionate
con:ideration of the whole matter, it
seems clear to me that the Gowvern-
ment action must be supported, for
what they have done is, on the ba-
lance, in national interest.

Not “only"



1135  Indus

It will be recalled that this debate
has been triggered by two observa-
tions that were made on the state-

ments that were laid on the Table by ~

Dr. K. L. Rao on 4th November, 1965.
One of them was by an hon. Mem-
ber, on this side of the House, to the
effect that the statements contained
many things which he described as
“sweeping”, and the other was your
own observation, Sir, to the effect
that certain provisions in this Treaty
were “strange provisions”— the re-
ference was to Annexure H to the
Indug Waters Treaty.

13.05 hrs.
[Mg, DeruTy-SPEARER in the Chairl

These provisions, which werg des-
cribed- ag “strang. provisions®, Mr.
Deputy-Speaker, by the hon. Spea-
ker, relate to stipulation obliging us
to release stated quantities of irriga-
tion water to Pakistan, irrespective of
our own requirements.

Any cool examination of the rele-
vant facts before us will make it clear
that neither the statements made by
Dr. K. L. Rao on 4th November, or
today. are “sweeping”—in the gense
of being infected with inaccuracies—
nor the provisions of Annexure H,
deseribed by the hon, Speaker as
“strange,” are strange in the sense
that they were agreed to by our Gov-
ernment without due regard to natio-
nal interest.

It would be best for me to support
my observations in this matter by
taking a bird's-eye-view of the pro-
visions of the Indus Waters Treaty
which lie at the basis of the debate
which we are holding today.  This
Indus Waters Treaty of 1960 contains
three or four provisions swhich are
vital and relevant to the debate which
we are halding. They are: Article
V. Article IV(1)," Article TX and Arti-
cle TI(5). Those who have read thie
Treaty know that Article V makes it
clear that this Treaty was being
nade.

1684 (AD) LSD—5
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“In consideration of the fact
that the system of works referred
io in Article IV (1) is the replace-
ment from the western rivers and
other sources of water supplies
for irrigation canals in Pakistan
which on 15th August, 1947 were
dependent on water supplies from
eastern rivers, India agrees to
make a fixeq contribution of
Pounds Sterling 62,080,000 to-
wards the cost of these works.”

India, by this provision, agreed to
make a fixeq contribution of Pounds
Sterling 62,080,000 towards the cost
of these works. Sub-clause (2) of
this provision made it clear that this
sum “shall be paid in ten equal ina-
talments on the 1st of November of
each year; “the first of such annual
instalments shall be paid on 1st Nov-
ember, 1960."  Sub-clause (3) sald:

“These instalments shall be pald
to the Bank for the credit of the
Indus Basin Development Fund to
be established.”

Sub-clause (4) said that the payment
“shall be made without deduction or
set off on account of any financial
claimg of Indla on Pakistan arising
otherwise than under the provisions
of this Treaty.” The sub-clause (6)
of this provision sald that these pro-
visions—

“shall not be construed as com-
ferring upon India any right to
participate in the decisions as to
the system of works; which Pakis-
tan conmstructs....or as constitu-
ting an assumption of any res-
ponsibility by Indla....in regard
to such works.”

Artiele IV(1) said that Pakistan shall
use its best endeavours to construet
a system vf works which will accom-
paelsh the replacement, from western
rivers, of water supplles for irriga-
tion canals in Pakistan which, on 15th
August 1947, were dependent for
water supplies from  eastern rivers.
Article IX says that any dispute of
fact, interpretation or appllication of
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the Treaty shall firsy be settleq by
Indus Commissionersg of the two Gov-
ernments, failing which by an agreed
neutral cxpert, and even if he fails
to solve it, then the matter shall go
to agreced mediators, and even if that
does not bring about the desired re-
sults, then an arbitration court shall
be constituted. Article II(5) of the
Treaty fixes a period of transition in
which India shall limit its with-
drawals for agricultural purposes or
extraction for storage from the castern
rivers and also make deliveries to
Pakistan from eastern rivers. This
period, as we have been now told, is
for ten years and can be extended to
13 years through mutual agreement.

Now, what is sweeping, what is
wrong, what ig inexact in the state-
ments of fact which have been made
on behalf of the Government by Dr.
Rao, either on 4th November or to-
day? They, it is true, do not agree
with certain impressions and notions
in the mindg of the public and certain
members bf this House. It would be
best to go to the genesis, to the origin,
of these impressions and notions to
understand properly as to why so
much objection has been taken to
Government action in thig respect.
For that purpose I beg of your leave
to refer to a news flash which ap-
peared in the Economic Times of
Bombay, dated, 2nd October 1965.
Herein it was said as a headline
“India may suspend payment to Pakis-
tan under Indus Treaty”, and it was
supposed to have originateq from
“Our own New Delhi Bureau”, and
its date-line was “New Delhi, Octo-
ber 1", It says:

‘“The Union Government is
considering a proposal to suspend
the payment of future instal-
ments due from it to Pakistan
under the Indus Waters Treaty if
Pakistan persists in its present
aggressive postures.”.
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Further on it says:

“According to well-informed
circleg here, there is enough evi-
dence at hand to show that
Pakistan has not properly utilis-
ed the money paid by India and
the World Bank for constructing
link canals. Op the other hand,
Pakistan seems to have diverted
sizable funds and materials for
building pill-boxes and bunkers
alongside the bankg of Ichhogil
Canal, a link canal constructed
by Pakistan under the Indus Val-
ley Treaty.”

It goes on:

“This diversion of funds and
materials grossly violates the
terms of the Treaty and as such
India ig not bound to honour
these.”.

Further on it says for the benefit of
hon. Members of this House and
those who are interested in the legal
aspects of the matter:

“Students of international law
also point out that it is an estab-
lished practice of international
law that all treaties, agreements
ang protocols between two coun-
tries are automatically suspended
if they are engaged in armed
conflict, whether or not there is a
formal declaration of war bet-
ween them.”

This is the genesig of the anxiety and
uneasiness which prevail in the minds
of the members of this House and in
the minds of the public at large.

This news flash has made out
three points. One point is that
Pakistan has misutilizeq the funds
contributeq by India. Dr. Rao, in
his today's speech as well as in the
paper which he laid op the Table on
4th November, has made it clear that
these funds are actually used by
foreign contractors under the super-
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vision of the World Bank. The ques-
tion of Pakistan having misutilized
these funds could simply not arise
unless the foreign contractors, with
the collusion of the World Bank,
have given Pakistan some advantages
to which Pakistan was noy entitled
in respect of the utilisation of the
funds. But that would be a matter
which would not come under either
the purview of this House or under
the provisions of the Treaty which
we arp discussing.

Seccondly, this newspaper has put
into thg minds of the people that
Ichhogil Canal wag constructeg out
of these funds. Dr. Rao has now in-
formed us that Ichhogil Canal cons-
truction work commenced in the
year 1948, soon after partition, and
that it was actually compleied in the
year 1955. Here I may point out that
it is ancient wisdom  that nothing
should be done, either by the press
or by public men or by those who
hold responsible positions to disturb
the minds of the public and the
masses. If such attempts are made to
produce impressions which have no
factual basis, then it becomes diffi-
cult to control the passions of the
people, and in a way of government
like ours, namely, the dembocratic
way of government, this can lead to
a tremendous amount of harm both
to the country and nation and the
world at large.

Besides these two arguments which
1 have mentioned, another argument
which has been generally advanced
against the aclion which the Govern-
ment has taken in making the pay-
ment which was due on Ist Novem-
ber 1965 is that, diversion bf such
funds grossly violates the terms of
the Trealy and ag such India is not
bound to honour it. I have already
read out the relevant provisions of
article V ang sub-clauge (8) which
make it clear that the terms of the
Trealy have not beep violaled in
view of the facts which have now
been disclosed to us by Government.
Sub-clause (6) of article V provides
that no provision in this Treaty shall
be consirued as conferring ypon India
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any right to participate in the deci-
sions as to the gystem of works which
Pakistap constructs.

Again, let ug have a look at article
IX with regard tp disputes. When a
situation arises where we hold that the
provisions of this Treaty have not
been properly observed, which inclu-
des also our grievance, if we make it,
that any funds that we have given lo
the World Bank have not been pro-
perly utilized by Pakistan, then this
Treaty provides that in such a contin-

_gency first of all the dispute shall be

referred to the Indus Commissioners of
both the Governments, and if they
fail to come to any accepted conclu-
sion, it shall be handed over to amn
agreed neutral expert; if he does not
come to an acceptable decision, then
it will be referred 1o an agreed medi-
ator or mediators and, lastly,
it may be referred to an arbitration
court. I will come later to the point
whether outside the Treaty, in the
sentext of the Treaty we can repu-
diate it. For the moment I am argu-
ing that there is no provision what-
soever in the Treaty which gives us

any right whatsoever to repudiate
outright either the provisions of this
Treaty or to suspend instalments

which are duec on dates specified in
this Treaty.

Another grgument that has been ad-
vanced, time and again, for thig Gov-
ernment not making this payment on
the 1st of November 1865 is that, the
international law gives us the power
to suspend this trcaty because there s
a conflict between Pakistan and India.

To this the reply ig simple. Firstly,
the conflict between Pokistan and
India has itsell been suspended.

Secondly, we have no conflict with the
World Bank which is also a party to
tHls Treaty. Therefore, this argument
of international jaw that bipartite
international treaties are automatically
suspended during the conflict has no
relevance to the situation which we
are dis-ussing.

Some people might say, some people
have been heard to say outside this
House and in public that we should,
under the circumstances of this case,
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In view of the provocations which
Pakistan has given us, in view of the
attitude which Pakistan has shown
towards  the ethies of international
conduct and towards the desirability
of observing international treaties,
we should now repudiate this Treaty
altogether. Sir, T can understand the
anger and passions out of which such
an argument prises. But treating
international treaties as simple scraps
of paper is not child's play. Kaiser
William and Hitler learnt from hard
experience as to what i{ means to re-
pudiate internationa) treaties outright,
for reasons which appeared to them
to be plausible, but which the world
at large may not accept as plausible.

Shrl Nath Pal: Let us also remem-
ber that Chamberlain learnt to his
cost that appeasing an aggressor does
not pay.

Shri Eapur Singh: The hon. Shri
Nath Pai has converied my argument
of not repudiating international trea-
tles as scrap papers into my urging
or my pleading that aggressors should
be sppeased. This is a position which
1 have never taken. He is putting
words intp my mouth which are far
from my intention or words which I
have never spoken here,

As 1 wag saying, it Ig not chlid's
play to repudiate international trea-
tles and they cannot be repudiated
even by spurfous or dreamed up
arguments such as my hon. friend,
Shri Nath Pal, has suggested.

India, particularly at the present
moment of her eritical situation, is
hardly In a position to play Kalser
or Fuehrer, even if her ethical tradi-
tiong permitted her to do so. I hope
and pray, India will never join this
unenviable gang of treaty-breakers.

Now let us turn to the susplcion
that provisions of Annexure H to the
Treaty are ‘“strange”, as the hon.
Bpeaker observed on the 4th Novem-
ber 1965—In thy sense of being pre-
Judicial to the national Interests.
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This objection is most suitably met
in & leading article of the Hindustan
Times, dated the 6th November, 1988,
and | crave your indulgence to per-
mit me to quote a few lines but of
it. It says:—

“The decision to releage water
in terms of the transitional ar-
rangements outlined in Annexure
H of the Treaty iz somewhat
complicated by the fact that our
own necds of water are desperate,
But under the Treaty, the obliga-
tion to release the water is un-
circumscribeg by any considera-
tions of our own needs. Whether
such a lacuna should have been
allowed to creep into the Treaty
is arguable, though in fairness to
those who worked hard on the
agreement it should be said that
no agreement would probably
have becn possible it it had had
to provide for toa many contin-
gencieg of this kind.™.

1 could not reply (o this point in
better words than those T have read
from the Hindustan Times. Herein
this objection has been stated in most
suitable terms.

In another leader, in the Times of
India, of the 8th November, 1965, a
reply has been given 1o this objection
which also I wish to quote. It SAysi—

“But it was in India's interest
to have signed the Treaty even
it it did not lead to an improve-
ment in relations with Pakistan.
The Treaty gives India the exclu-
sive use of the waterg of the Sut-
lej, the Beas and the Ravi once
the transitional period is over on
March 31, 1970".

S0, even this stipulation in Annexure
H is eventually, and on the balance,
in the interest of India.

Let us, therefore, be clear in our
mindg that whatever the failings of the
leaders of this Government—here I
wish to say in parenthesis, that # the
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whole of Indian Sea became the ink
and all the reeds growing on the banks
of the geven sacred rivers of -India
were converted into pens, they would
not suffice to write out fully the fail-
ings and misdeeds of this Govern-
ment—but they are not guilty either in
this case gr, as far as I know, in other
such cases of one failing, that is, sell-
ing out nattonal interests to Pakistan.
Therefore, credit should be given
where credit is due,

May I say here that during the last
hundred years Governments have
based their defence policies on an esti-
mate of their potential enemies' mili-
tary capacity rather than their inten-
tions, on the reasonable ground that
the latter are more difficult to discover
and may change in any event. Now
that we have made it clear to Pakis-
tan around Srinagar in 1947, and on
the ficlds of Wagah ang Sialkot this
year that, Pakistan must not try to
settle her differences with us on
the military battleground, let us give
up all postures of petulance and exhi-
bitionism and behave towards Pakis-
tan as dignified and mature men.

The last—and I conceive, the real—
argument against the action of the
Sovernment is that because Pakistan
nas conflscated our cargoes and be-
cause  their distinguished foreign
statesman, Bhutto, has called Indians,
“dogs"”, let us retaliate by dishonour-
ing the Indus Treaty. This seems to
me to be the real argument which has
triggered off the emotions and pas-
sions  which have set this House
against the action of this Govern-
ment. To reply to this argument, I
pose three queslions.

The first question is:  Is it, the re-
pudiation of the Treaty, in conformity
with the international image of our-
selves that we have been endeavouring
to pruject? The second question is:
Can we inflict any substantial damage
on Pakistan by withholding an instal-
ment due under the Indus Treaty? The
third question is: Ig it in our self-
winterest, in the interest of India itself,
to do 507 I say that the answer to all
these three questions is in the nega-
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tive. Our international image, as we
all know, is that of a lover of peace,
a promoter of international law, an
opponent of colonial exploitation and
a supporter of induction of ethfcal
norms into international conduct. How
shall this image be either vivified or
improved upon by our defaulting on
the Indus Treaty payments?

The second suggestion is with regard
to  the damage, substantial damage.
Cap we inflict on Pakistan substantial
dumage by refusing to make this pay-
ment? 1 we can inflict some substan-
tial damage, it would be an argument
worth considering; but I say, our de-
fault can only result in further sym-
pathies and wmaterial aig being pro-
ferred to Pakistan by foreign count-
ries and by further hardening of
feeling towards India. This is a deve-
lopment which we cannot afford to
invite upon ourselves.

Mr. Deputy-Speaker:
Mumber's time is up.

Shri Kapur Simgh: I am concluding.
With regard to the argument of self-
interest, thiy argument has been ans-
wered by the excerpts which 1 read
from the Times of India. Another ar-
gument has been provided by a hand-
out which the Government has distri-
buied o Members of this House today,
namely, that if we repudiate this
Treaty, it will provide Pakistan with
material for reviving its ealier propa-
ganda that it is essential for it to have
Kashmir; otherwise, India may inter-
fere with the flow of the western
rivers in their head reaches to the
detriment of Pakistan,

The  hon.

The last grgument remains, namely,
the conduct of Mr. Bhutto in calling
us “dogs" which has materially con-
tributed towards the anger and pas-
sion which we had been obliged to
induct into thig matter as well as in
other postures and attitudes towards
Pakistan. 1 have never had the
pleasure of meeting this interesting
young man, but from what one learns
of him through his performances on
the domestic and international stages,
he is a very well read man and a very



1145 Indus

[Shri Kapur Singh]
well educaledg man, but all his studies
do not seem lp have produced any
curbs  on his cultural behavioural
patterns. Let me put his outburst
against India in its true perspective.
When he called Indians, ‘“dogs”, he
was nol hinting at our canine ancestry,
which ancestry, he knows he shares
with us; he way merely employing the
cultural rhetoric of some Islamic com-
munities when at war.

I seem to remember numerous in-
stances in the history of Islamie
Arabs, Iranians, Turks and Mongols,
where they refer ito their opponents
lu war time as “dogs”. I have, this
morning, been able to lay my finger
precisely at two such instances. In
u manuseript in the British Museum
Library, called Tarikh Hussain,
written in 1798, there i3 a reference to
the collection of Sikhs at Jandlala in
Punjab and in this folio it is sald:—

iy W2y lphy ) s
aald r”’-' ’Iy- )Isb sxse alike

tt Ogai Spolmaly &lpdlg

Translated, it means: *“The Jogs col-
lected from the entire Punjab in num-

bers amounting tg 70,000 gr 80,000 and
they besieged the Fort of Jandiala”™.

Again, in another Persian manu-
script, which is lying in the District
Records of Dera Ismail Khan, called,
Jangnamesh by Qazi Noor Moham-
mad, written in the year 1765, it is
sald in reference to the Sikhsi—

S gl 22 U ™ Usn
st 1hsay o 050 &
angddhls & Gl y gl 4
oy U P U olad o

8hri Sinhasan Singh (Gorakhpur):
May 1 draw your attention....

Shri R. Ramanathan  Chettiar
(Karur): He might tronslate it also,
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Shri Kapur Singh: Let me trans-
late this excerpt from the manuscript,

Shri Sinhasan Singh: On a point of
order, Sir,

Shri Kapur Singh:
then he can raise it.

Let me finish;
I am not yield-

ing.
Shri Sinhasan Singh: A point of
order must be heard. The hon.

Speaker fixed the time limit of 15
minutes and 10 minutes. ...

Shrl Nath Pai:
leaders.

25 minutes for

Shri Sinhasan Singh:
been ringing the bell.,,.

You have

Mr. Deputy-Speaker:
only one bell.

I have rung

Shri Sinhasan Singh:
15 times.

More than
L ]

Mr. Deputy-Speaker: There is no
point of order. Please sit down.

Shri Kapur Singh: I have been
asked to translate it.
Mr. Deputy-Speaker: He may

finish it now.

Shrl Kapur Singh: I am translating
thie excerpt of Persian from the
manusecript I have just referred to.
This means that, “adultery is abso-
lutely impermissible amongst these
dogs—he is referring to Sikhs— and
so is theft; they give no quarter to
a philanderer or a thief; every thing
else in them is evil.”

S0, when Mr. Bhutio called Indians,
“dogs”, he was merely employing a
cultural idiom of his people to indi-
cate that he hates Indians because
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they are at war with his people, This
would seem to me to be hardly a good
ground for our repudiating an inter-
national Treaty.

1 support unreservedly the action
taken by the Government in making
punctual payment of the instalment
due on the 1st November, 1885, under
the Indus Waters Treaty.

st Wil www fag (TamE)
aTAdtT ITMETd WEREW, W5 wT
woar 1 ooy @7 wadF ¥ @i
feat aar & 9% ¥ & weal ov AW
Juwgwr & "W 3w Tm oW afE-
fog 2 & wfsfrudi & gem @
ag o aarfas 719 ¢ | mfFna A
ndt AT gATE AW 97 gHe e § A
Iq g | gH AN AAwET T gk
2 & 39 7 gsuifr 77 /Y fog anada
FAMT ¥, IWF FOT AT H 37 970
w7 ZAT B qHF T A ALY & 0

qE T AT A wqA § 6 qveT
7 xm faar 7 991 1 wawT ¥ w7
w1 gfafafzqi wt g@ art # s fa=e
A & amA w@T w1 A% fmr sy
7% @ faaw FT 9w § @ Y agq
£ o7 37 041 o fanT s fg
ogAT @t ug 2 o S wAmA afrmt
qiffemma ¥ & ¥ 87 1947 & 9g¥
fergeam & sz 4t o1 T\ T oA
oY, WY gHT 97 Wl §  maw
# & wzi & 39 Afaar freadr §1

g a7 7 g =gy fe adwm
afy & gyme ofeena w7l A2t @y
A DI AN ETY TR 1947 &
97 78 fewam a1 wgi 9% A ¥ faand
g WA T 0 3w fawrem & A
77 far ofeena & sy mar, W7
affera ®1 g7 wroo ¥ gz afewr
arr gun e g g7 afet & oanft &
% | @ wALeda afen @At §
9T fesft oF ¥ fafr w1 wfewe
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Tl g g wwdehm fadmra
F1 W frarT wrava® .1 & 5 At
N q|\WA gu A WEvEE 6
war @ e afemma s fe
q%TT § ¢ Afegt & @A v 0 afz
qifezna g7 afegi 9¢ v aiw &
FT IR & e fasreran, A1 0y WA
g1 wran fs g & fom g o= afadd
¥ qifeena &1 O 3T q%aT | W
e & wda, wgi aw & awee
g o a9 T fema w7 fprgrma
# o ganlar gw {% ofeara 1970
7% W1 qfiest afzai § faeg, faw,
Fivg, 37 & T&¥ a1 vv AW fag
qrT #7 saEgT &2 & WY A7 aw qFf
afedi & woar 9T &, 77 A7 1970
¥ qeanq f&T g% a7 @A 38 T @
X gur WY T O% GATG 91, THA
gaTt go 41 fge 91 1 gafay guwt 38
F1 80 FLT G770 34 7 afay Ay
&t | w7 qfeeata ¥ @t aw
a1 aw ¥w Afeqi & wa wfawa =
wod fg &9 TG 97 @ A w1 A
F TrT gRTE W & WA, gA9 W
I #, 120 " 0¥ qfw #
gATA IOW F OFET WL & EFAT
g e 3m% g @ wT # &Y w4
w1 A w4 1 99 0F A A gEw
tad /Y w0 wqar faer # g
g ot aofem@ ® s0 T
Tr @ ¥ ok qeEm A gen
afz gw o7 swelar A =& a1 a1
feeara  fafvas v & 7 afg o
AT AT AT W IREN A T NS
9.

80 @ gz & fw afe &9 1970
a% qifwwema AT A T O A gW
I A g W gwm o 1 fame
g 3% £ W gwwl T w0 T
&1 g | Afew qw g Awd g
for ag wra aft o & W= gy § o
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T gaTL T o & 0 a7 v ot

), gurs wv ¥ &) | qafay ag maww
AR mr R 3 @
arfs st & A=t gw o Afedi w ey
o wfasT &

%4 uffg & "wnlE, Wgf oF qH
AT G, FHA AT 80 FUF AT
fear ¢ sud @ g A @ I A
HIAvEAT AT &, 9@ WS qF I
qTE Heg X AT AT ) g 80 FATH
qF dur o wfas 3 oy Fae A £
o} wgiaF frads s oo g, 7@
qIffEaT &1 620 T TTAT 3 W
w1 wrt o wfis ot ag 9% ¥ gedr
At os st s fgm a2

AW FWIT T g | TS
afeat s # dw & fareat §
affema Fr X g fF @ q g fa
fogrma g afm@i M OF 21 K
wig ¥ agea T g | g @ma #
aifweara ®1 ag wu fra &, e
AR R | WA A F 189 &
i wEgT g ag mfaa
w3 fear & i gw @o o w7 @wd
wqifE g ww wafw & 1 omy F14
g\ foran & foerdr arfeeara w1 g8 st
w1 92 g1 | AfT qft 7 W § fiv afz
T F At ¥ ogw A gwAr Ad
frard X FeT w1 R AT
arq At <, 7 feeA & s
wagrt F1 W FT FEA! AT WWAT
Dasd & fF v ag @ afat w1
FUw Y I9 & Tar v A F1f wAiq-
e e A B, o & St
AT AW T FHIL qTY W @ I
*) dwrd gu | Ay ¥ sgfaen A @
g% %1 §F frww ¥ aga sA A A
wfY o arfEw | ey aE dme wifee
fepmt Wmwfmfr il e em
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arg &7 ma Tifge fr = ¥ afaw
Tl s fow e wwifEa @
& WifF sl el
& WL F7 AR FiEeguEiad
aga SaraT g Wt § 1 o G g
2 fr @ a7 @191 F ARG ST R
fazwii # /1 & AT AT e TTo Hlo
¥ FegT AT WIS gHI§ | a9 A
gadw e f w1E w5t §
gaua & A & ag fade s arar
g f oY oY ag g faww ¥ T7w w5
ar o oY ag gw fawg ¥ w14 ¥ 3gH
7g ¥4 fF ffm T g 3w wfuw
¥ afux fga Qar & 1 fomd gt &w
# wfgs & wfes wand g g6t w1
FHIT 1 wged 3w Mgy o

oY% art F arg § Fodi F fawg
¥ qw AT aa FEN AEAT § auife
FTAT W1 gl & wvA & woafea &)
FRTTaT § fraft gn 7 78X & awmia
F1 s ) fear A oifeedm o
far iz wm @ g fF st
wawt fawr ot 1 dO " § fwoan-
fera & oy ot 1 firemr Taar
ugayy A8t § o fo qwt fremr
affema @ ST § & uF T
foreat 7 awar & afed T47 W
¥ ag for €Y @ A% W)W EW g
FREl e AT Tifagn T A
aoe faare w2 1 & oy ) awen
fe gi g afra drg &t sifge, &
ng A2 wgm f& g wfw & mqme
Friart wE w7 gy, afew wx
9 TWHIT ¥ WS R ART ®IT
o0 T F1 e e gt ag WA
% g T g AR W
4% gue ¥ wmE @ua o
&, grer w aedifaw Hae gt 83
a@r 3fua gam
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sigt aF afrg #1907 2, & gaw
F w7 & qwdT 1§ wWifE a8 -/t
TaAgmidn ¥ fRgwEws g
Y WE wOT vvm gwd famn g AR
FYE qga a1 T ALY & | 7 K9 A3
T #Y faet 77 48 FOT v7a1 B AK
1 sz%dE wT@ WX AT 2

it 32 FOT THUT gH FT WK
& Ty § W afe ag swaT I AR
& fagm omg &Y g A S 48 FOT TV
femr ¢ o5 =% & som W IgATE
IaE gri | et ag gt faw H }
fe gw wely & oot ag v g X
aifs ag ot &t ot § @ § 50 w4-
w: & 0w ag T faega ax § A4
WY T & 4T 9 g4 A /% | 98
affa fafire =1 & gat wenfadi &
fim % oY 7g &Fft wfew | A qm
o ®T ¥ EWYT w7 §

% gt aw # ag g Argn
fr ogt @F SO & AR 1 9 2
qfeera afs swR & fau faame
oY @y e § oyt aw R oy Afei
et § i fa e ag aga -
qot AT § R gEfew & s W
13w T § A T T Ay Iw e
¥ fgesr & fomer fF ag wram wwiT
v & fome e g st Wt ofesm
w1 wfow g 7€ Fey, IY g AR
T & W Fgi 6 qaeaE @
wd § @ awtw afemm & agh 0%
wg wfaaigz a6l adi waa ? At 91
wAHT ®0 ¥ W 24 fw 3§ WA
w1 &1 oftrw g & 7 Afew W)
FTo g arfge oEnfrma w4
¥ E1EE ¥ o1 w9 IUE 9 G

ff vivrTeer AT gEET
SR § Joma §O09 0 a9 A7

KARTIKA 19, 1887 (SAKA) Waters Treaty (M) 1153

feq ya vy @ & 7w arfesTe
@4 gyd 9g7 w9A W w oegfren,
FAlfamm o = T § awa
Fq 1 dae & 7 e ofeem §
g g g gy ?

Ioreqw wEtyw : amd o, W
wr tfEw | i sTEr & aETeR
F Afaw 1 wrewy o gder aar
& fag fordmmr

ot Tdvaeeey W1 SRR
FAHT ag smefaon &1 afgwre ¥ 7
FWIT § TATA A FY AT A W9
szt § ¥fer  arfeeare &t gaw wg
HTE w4l A 23 7

sft Wy www fag A,
# wrary FE § qrfETT 1O wAwa
TG AT R AT FE WE | ¥ W
FAEAT TG FOAT W7 AT FT @I
g Wifi amay & feegrar @1 o s
gtz FifF g7 qug mifeeara & wwfaga
w54 ¥ & | aifFEra AT 39 el
& fzedr &1 wrATE T S g vaw
faq #77 9z guma & fs A nfeena
TFT T TAHA AT AT wr §oar
i T ag FeAw ¥ 34 frd W oag
FAHA F Frawt B ag srar afaw
s aff arvn @y qed A oAy § e
TH AF T WY T § 99 T
¥ fged w1 A1 3a% Aewd aed H §
w4 A1 30 afvena @ feem ady
T 7t g8 A7 91 3% ITEWIT
& fge i A1fr zaTt 723 7 § 2y g
frgrm o afar dn g &) fa g
a9Y FFH A FEHIT TR GEAT
sfaw w7 7 § graife a7 on-frgré
fee wefr ot gart v adY 3 o W
ofemm & doeAAt 1 3AoeR &
T=E # ¥ 1 A W g Y e fees
& & A my gafa wg T @ fr g
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[t Wi swmr fag)
afseam wrf adaifas a1 weA
aEF TEY AT & AT A2 gATY ArET
21 w1 ag WY F qvaey § 37wl
a¥ 57 frowr 18 AT #F 74T o TAo
Yo # 38 a7 F1 gHwT Arfad fFar
f 7a% afr a1a 1 & o f 9% =g
HgAr g gafrg wo frdar og d fw
afy gatt faa & w4t g9 T ¥ w7
ar gt &1 gw 71 Fafews w7 & g &
®T Fifgq dfT w@gr qw T2 T
qfg ot qe & & g7 AT & o WA
wgwa f f o go gt @ 7w IFm @
w¥ qg gar =rfan )

e # & wfwea Y fegeama
& graedt & a1 ¥ faoq &7 A1 fagw
HAT § I wqry wIRIGA FIAT ATHAT
§ gmifs ag a8t 7 37 @99 A9 &
gl a1 ot & 37 ¥ oy fadwa vom fw
w1 4% gATO AgL faamm £ R A
fggrara—miferam w1 faarg & ol
g 7g ZATe o=g Faars Ff, oifeer &
wgt Wt 3T 7w frerar & agi o g
Tg aoTy ®r wiiww 7 # i gw awTr o7
& w' 3a8t T=1 gAwT go UFe Wle
oY gHY AT H gt @ 1 s Fadoy
A&t & ag 77 faza s7a1 g g
AE A U FF FAC W F WL Lo TA0
Wl § ¥ a1a %1 87 57 5 wifxeam
THT T WAT T 7 7§ AT EW
g 9T § | ATS AR FAS a7 AV

Wy —

“gw wTg W WX § A1 g omer § A,
A T AT ETF & A1 A1 AT GG

xafey s, w5 & aw 241 feafa arit
wrfgw avfie ot =@t and g WY A gaT
& & fegr # g § awfafe g feg
ug %7 7 ¥ o5 feog o qmda T &
d% wman g
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Shri Indrajit Gupta: A few ‘minu-
tes ago 1 was hoping to be heard by
at least one of the three signatories
to this treaty because he was present
here, but he seems to have departed
again. ..

Shri Nath Pal; Departed?

Shri indrajit Gupta: I do not know
what the position is because this
matler has been mentioned several
times since this debate began. I am
glad that the hon. Minister of Exter-
nal Affairs who is the only signatory
to that treaty who is present now is
again entering the House. I hope he
will follow the course of this debate
with some interest.

Our contractual obligations under
this treaty are very well known.
There is no need to go on recapitulat-
ing them. The hon. Minister of Irri-
gation and Power dealt with this
matter in a way which could be split
up into two parts. On the one hand
he tried to make a very enthusiastic
defence of every single provision of
this treaty as though everything con-
tained in it was ultimately to India's
benefit, and he maintained that there
was nothing in the terms of the treaty
itself which was in any way harmful
to India or disadvantageous {o
India. That is one portion of his
argument.

The other portion, of course, was
whether it was politically desirable
or expedient or not to depart from
those contractual obligations in any
way today because of the situation
which had arisen as a result of Pak-
istani aggression.

May I just mention on¢ or two
things which [ think the hon. Minis-
ter has not quite correctly represent-
ed to the House? He said that any-
body who had objections to the pro-
visions of this treaty should have
raised them at the time of the treaty
itself, particularly regarding the pay-
ments that we were supposed to make
in foreign exchange. May I remind
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him—I] have gone through the records
very carefully—the debate on this
matter ook place in this House in
Nouvember, 1960, and one of the main
puinis raised by several Members at
that time was why the opinion of
this House and the approval of Par-
sdament had not been taken  before
Government actually signed this treaty,
because the treaty had been signed in
Seplember, and the matter was
brought up for discussion before this
House in November, The late Prime
Minister in his reply to those argu-
menis maintained that it was the right
of the Government—and constitution-
ally it is their right—to enter into an
agreement, and he said that only the
technicalities relating to exchange of
instruments of ratification were still
left to be completed. Bul I must say
one thing that while raising the prin-
vipal objections at that time, which
1 find in the course of the record of
tha. debate, in which many prominent
Members of this House participated in
the ghape of critics including the now
Deputy Chairman of the Planning
Commission, they did not in my opi-
nion object very much to the detailed
provisions of this treaty. The main
objeetions which were raised fall into
three categories. Onc objection was
on the constitutiona! point whether
Government had done the right thing
in signing this treaty without getting
the prior approval of Parliament, The
scrond point was regarding the pay-
ment of Rs. 83 crores, where the main
eriticism made was why we agreed io
pay in sterling instead of in rupees—
not that we ghould not pay anything
al all; the third criticism made was
regarding Pakistan's own record of
perfidy, and many Members expressed
their apprehension on the floor of this
House that we could not depend upon
Pakistan to carry out conscientiously
the terms of the treaty. I think I
have made a fairly objective summary
of, as I could find, most of the criti-
cism raised in this House gt that time.
It ‘s not true to say that no criticisms
were made or that the Government
was very willing to listen to the eriti-
cisms, because it was already a fait
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accompli when it was brought before
this House.

Then [ must point out anothey slight
matter of record. Just now the Irri-
gution and Power Minister said that
fortunately nu indenis for water have
been received so far this year from
Pakistan and, therefore, we have not
had to supply any water to them. I
was glad to hear that. But I would
like to know why this statement which
he has made today here had not been
issued publicly earlier, because not
content with receiving the water
supplies and the money which we have
to give them and which we have paid
just now, on the lst November, the
latest instuiment, Pakistan has coun-
ter-accused us. There is a newspaper
report dated Nov. 5 from Rawalpindi
which says that a government spokes-
man on their side has said that India
was not observing the Indus Waters
Treaty. It is they who are charging
us, that Indiz has not been supplying
Pakistan's due share of the water sup-
ply to the Central Bari Doab Canal and
the Sutlej Valley Cenal, He said that
the Central Bari Doab Canal has not
been receiving water from India since
Sept. 23, that is Lo say, since the date

of the cease fire. the Minister
te Is us something different. It is a
very important matter. This kind of

thing is being propagated through the
press throughout the world whereas
‘he Minister tells us now that no in-
dents for water have been received
from Pakistan and, therefore, no water
has been supplied, and we are not
obliged to supply since no indents
have been received. If what he has
stated is the correct position, why did
not Government make its  position
clear earlier. If this debate had not
come up, nobody would have becn any
the wiser because we have only read
about Pakistan's charge against us in
the papers.

As far as the provisions of this
Treaty are concerned, the obligations
we have undertaken for supply of
water and so on, | have not much to
say, because there is plenty of evidence
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in the treaty to show that the matler
was gone into very carefully by our
own engineers; and certainly, I am not
an engineer or technical man and so
I cannot say. Even now the Minister
has said that there will be ample
water for our purposes. His pre-
decessor at that time, Hafiz Moham-
mad Ibrahim also said on the floor of
the House:

“As far as the irrigation needs
of India are concerned,  within
Kashmir, Himachal Pradesh and
East Punjab, the water India can
take under the Treaty from the
western rivers is enough for the
needs of these areas which are
irrigated at present and those
which wil] be irrigated later”.

Because many members had raised
this question of the development of
our own cultivable area ang the possi-
bility of water being insufficient for
the purpose. The Minister said:

“For both purposes, sufficient
water has been allowed. Seven
to ten million acre feet is the
quantity which may be taken
That js enough for that area, no
more can begused there for irri-
gation”,

I take it these are responsible state-
ments made by the Government before
Parliament. Therefore, under normal
circumstances, I have no reason to
doubt that even under the Treaty we
have taken ample care to see that we
are not deprived of the water which
is essential for our own cultivable pur-
poses. But I am surprised to find that
this Treaty makes no provision, no
allowance whatsoever, for any changed
circumstances, however temporary that
change may be. Suppose there is a
particular year when our country is
badly afflicted by drought or by mon-
soon or by Jocust pest. Even in such
a year, there is no allowance whatso-
ever made in this Treaty whereby we
can claim some amount of allowance
or ti partial ti for
that year because of a particularly
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critical circumstance in that year for
our own agriculture or our own rain-
fall. There is no provision made for
that. Therefore, if many members are
complaining:—because this is a very
bad year, particularly for the Punjab,
Rajasthan and other areas which are
suffering {rom drought—they are very
well justified in doing so, because there
seems to have been a total lack of
foresight in that no provision for any
kind of contingency of this sort has
been made in the terms of this Treaty.

About the payment which has been
made in sterling, other members have
raised the point; I do not wish to
repeat it, But I find that our Gova
ernment suffers from some sort of a
pathetic infatuation with the Wor:id
Bank. The World Bank is not an ¢n
tity floating in a vacuum. There are
8 countrieg which are participating in
this particular project of the World
Bank regarding the construction of
replacement works in Pakistan. Of
these, one jis the USA, one is Wes
Germany-—whose anti-tank cobra mis-
siles were also in the Punjab two
months ago—and the other countries
are of the Commonwealth. So when we
say that the World Bank is something
to which we must always bow down
with respect and which should never
suspect for a single moment and all
that, I refuse to be a party to thai
kind of infatuation. The  concrete
facts of the mater are that certain
couniries are involved. Those coun-
tries are known—if they were not
known to hon. Members opposite be-
fore, I hope at least now they are
after August-September—to have the
most venomous kind of bias against
India wherever Pakislan is concerned.
But in 1964, this World Bank—of
which 1 am talking—had  submitted
certain proposals to both countries on
the basis of which it suggested that
a treaty should be drawn up. We
find that ultimately in 1960, it is those
proposals of the World Bank which
have been incorporated almost in toto
in the terms of the 1960 Treaty. If one
reads through the debate which took
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place in this House in November 1960,
one finds both the late Prime Minis-
ter and the present Deputy Chairman
of the Planinng Commission waxing
elogquent and indignant about any
criticism made by anybody about the
bona fides of the World Bank and
suggesting that it is beyond suspicion,
we must have no kind of grouse
against it wha'soever.

Now I find that this World Bank has
been given even more powers, super-
visory and inspection powers, under
this Treaty than even the Joint Indus
Commission which comprises represen-
tatives of both India and Pakistan, One
may say that they are contributing the
major part of the money, he who pays
the piper calls the tune and, therefore,
they should be allowed to do every-
thing. But we are also paying; we may
be paying less than the World Bank
all the same, we arc paying for works
to be constructed in another country.
We are contributing to that for a
transitional period of ten ycars; but
we find that it is specifically provided
in the Trealy that India will have no
right whatsoever in participating in
the decisions regarding the construc-
tion of those works in Pakistan, none
whatsoever. This entire power vests
only with the World Bank and we ac-
cepted it without a murmur.

Then there is no provision, as T said,
for any modification, even temporary,
in the event of any kind of natural
calamities which may afflict us. There
is no provision either for aony kind
of review of the working of the Treaty
and for necessary amendments in the
light of any changed circumstances
which may arise—there is  pne, to
which 1 will come later, but that is
wholly in favour of Pakistan and
ageinst us. A machinery has been
set up. That machinery has been re-
ferred to here as two Commissioners,
one representing India and the other
representing Pakistan, who are to
function as a Joint Commission. T
would like tn know onc thing. in view
of the talk which has gone on here
about whether Pakistan has diverted
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funds from this Indus Basin Develop-
ment Fund for other purposes, parti-
cularly for war preparations. Article
VIII of the Treaty says that these two
Commissioners who jointly constitute
the Permanent Indus Commision whil
undertake, once in every five years, a
general tour of inspection of the var-
jous developments and works, I
would first like to have this in-
formation from the hon. Minister.
It is just a little over five years
since the ‘Treaty was signed.
According to the obligations of this
Treaty, during these flve years, there
must have been at least one—at least
one—general inspection tour, s joint
tour of the two Permanent Indus Com-
missioners, to look into all these works
see how the development work is
proceeding. Not only that. There i
a clause which says that {f ethier of
the C. 18si s makes a request, on
that request this Commission will
jointly and promptly undertake Ins-
pection tours of such works as may be
considered necessary for ascertain-
ment of facts. I want to know whether
up to date this joint Commission has
ever met or not; if it has met, what
are the reports it has submitted; has
it ever undertaken this joint inspec-
tion tour which it is obligatory to
make once in flve years; If so, what
is its report; if it has not done so, why
not?

14 hrs,

If anything is brought to his notice,
our Commissioner can ask for a
prompt inspection of any particular
works in order to ascertain the facts.
He iz glven this power. Has he ever
done this? Has he ever had any oc-
casion to make such a request; if so,
what was the fate of such a request;
was it acceded ta, or turned down by
Pakistan? We do not know anything
about it.

T say these things for this reason
that certain military works have been
constructed along the Ichhogil Canal
or anywhere else. I take It that they
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were not constructed overnight. What
was our Commissioner doing? 1 do
not know who that gentleman is, I
do not want to be unnecessarily harsh
on him, but I say that our Commis-
sioner, not as a person but as an entity
in this Treaty, has gol certain powers
and obligations. It is not correct, as
the Minister said casually in the course
of his speech, that these areas of the
Ichhogil Canal are not available to
us for inspection. They are available
through our Commissioner, but we
have no record as to what the Com-
missioner has done or what the joint
Commission has done, what its report
says, etc.

Personal'y, speaking for myself I
do not believe that it was necessary
for Pakistan to divert money from this
Indus Development Fund to construct
a few pill boxes. Why should they
do it? They are getting ample money

for military asisstance from  other
places, we know it. Do we think that
people who can supply them with

Patton tanks and Sabre Jets cannot
give them money to construct pill
boxes and bunkers on the Ichhogil
Canal? I am really distressed to find
that the way an uproar has been creat-
ed in the country that this money has
been diverted for that purpose, s
really giving, in effect an alibi to the
military partners of Pakistan who have
supplied it with things much more
lethal than a few miserable pill boxes.

Dr. K L. Rao: The hon. Member
was asking whether our Commissioner
had inspected the works and seen the
Ichhogil Canal and so on. I want to
submit that quite a large number of
meetings took place between both the
Commissioners ang the nunual  re-
ports are laid on the Table of the
House every year in June, and they
have been laid for the last flve years.
Also, he will kindly see that according
to the definition of works they can-
not go to the canals. The only places
they can see are the river works, be-
cause It iz the rivers which we have
divided among ourselves. Therefore,
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they cannot go anywhere to  these
canal works. That is why we have
not gone to the Ichhogil or other

canals. And then the Treaty provides
very specifically that India cannot
question anything about these canals.

Shri Indrajit Gupta: Thanks for the
clarifica ion. That only butresses my
argument that we have cnicred into
some loose and undesirable clauses in
this Treaty.

Nothing has been forthcoming so far
which can be called evidence in the
real sense of the word to show that
this money has been diverted by Pakis
tan for unlawful purposes. If it has
been done, it could only have been
done with the collusion of the Wor'd
Bank, there is no other way jn which
it could have ben done, because the
World Bank has got supreme powcrs
of direction, inspection, control, man-
agemen:. and so on. Thercfore, we
cannot have it both ways, If this thing
has been done, if Government belicves
it has becn done—at least Govern-
ment does not say clearly yet, they
say they have no evidence—tihen we
must see the World Bank, or these six
countries which make up the World
Bank for this purpose, in their truc
colours. If it has not been done, or
there is no evidence, we should not
go on repeating this parrot-like all the
time and giving an alibi unnecessarily
1o these people who have supplied
Paokistan with much worse things than
pill boxes. They can easily supply
them money for construction of pill
hoxes also. So, I am not prepared tn
ditto the Minister's statement that
everything in this Treaty is very fine
and all that.

I may just point out that there is
an emergency provision, which  he
should also have pointed out. because
there T think we have had the luckiest
escape of all. There is Article 10, the
emergency provision, from which we
had a very narrow escape, which says
that if at any time before 31st March,
1965 (that means we escaped by about
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five months only) Pakistan tells the
Bank—I gm not quoting verbatim, I
am paraphrasing—that because of the
outbrecak of large-scale international
hostilities arising out of causes beyound
Pakistan’s control, it could nol oblain
the necessary materials and equipment
for completion of these replacement
works by the target date, which is
31st March, 1973—ten years plus an-
other three years which are allowed on
the basis of payment of some penalty
to us—and if the Bank, after consult-
ing India (it will, of course, be gene-
rous enough to consult us) is satisfied
that Pakistan's statement is correct,
then the Bank’s good offices will have
to be sought by Pakistan and India
together for any necessary modifica-
tion in the Treaty. It does not say
“international hostilities other than
any hostilities between India and Pak-
istan”, but there was enough mischief
in this provision in this Article 10 for
Pakistan to have utilised its recent
hostilities to have come forward and
said; “India has vommitted aggression
on us, this is international hostility
under this Article 10; therefore, the
World Bank should now come along
and force India to agree to further
modifications of this Treaty.” Some-
how the time-table has gone wrong.
I do not know whether originally some
aggression was planned before 31st
March, 1965, by Pakistan.

Dr. K. L. Rao: There is one Phase
I in the Treaty, that is why they have
put it. Anyhow, as the hon. Member,
said it is good.

Shri Indrajit Gupta: You mean you
are lucky, fortunate. Why did you
agree to such a thing? I am raising
that point.

Nobody has got any illusions about
Pakistan or Pakistan's record. We all
know that and it can be repeated here
ad nauseum how they have become
almost professional law-breakers, that
there is no single agreement or Treaty:
which has been made betwen India
and Pakistan which they have not vio-
lated partly or wholly at some time
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or other. We know that. It is also
a fact that there are many things
which go to show that they are nurs-
ing quite aggressive designs, with some
sort of an eye on these walers also.
You wil! find that Gen. Ayub or Mar-
shal Ayub—I do not know how he
likes to be called—had made this
statement publicly four or five years
ago: -

“By accepting the procedure for
joint inspections of the river cour-
ses, India has, by implication, con-
ceded the principle of Joint con-
trol extending to the upper re-
gions of the Chenab and Jhelum
and joint control  comprehends
joint possession.”

This was the way he casually inter-
preted this thing before the press at
one time.

Then we had the recent aggression
in Kashmir, and it is through Kash-
mir that some of these rivers flow,
it is in Kashmir that they have their
upper reaches. If the armed attack
of the First Armoureq Division of
Pakistan had not been smashed in the
Kasur-Khem Karan sector, it is a
known fact, plans captured from the
enemy showed, that they intended to
cut the Beas at the Beas Bridge on
the Grand Trunk Road, to seize the
Beas right down to Ferozepore where
the headworks are situated. From so
‘many moves cf tHeirs we can see that
they are got their eye on the river
courses and on the canals also. We
have to thank our armed forces that
at least this plan {o seize the Beas
Bridge and cut off the Grand Trunk
Road at that point was foiled.

There is no point in asking why
they agreed to a!'l this, because it is
not possible to undo all these things
now. The late Prime Minister, speak-
ing in that debate said here: “We pur-
chased a settlement, if you like. We
purchased peace, and it is good for
both countrics.” That was the hope
with which he did it. If he had been
alive now, he would have been the
first man to agreec that his hopes have
been thwarted by Pakistan's agres-
sion.
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[8hri Indrajit Gupta]

It was admitted here by him that we
had agreed to some very unpalatable
things in the larger interest of getting
peaceful relations stabilised between
the two countries. Some Members
may feel that he was ill advised and
some may also feel, as I feel some-
times, it is very easy to be wise after
the cvent. Anyway my point is that
there is a political question which
arigses. Although there are many
things which are undesirable and in
my view disadvantageous to India in
this treaty, can we now come forward
and say that we should suspend it or
that our obligations should be sus-
pended or we should repudiate the
treaty I do not know if anybody wants
to say that. There are a number of
amendments which call for suspension
or gomething couclied in a similar
language. The framers of the amend-
ment have probably not had the
courage to be more blunt and open.
But the amendments cannot be imple-
mented unless it is done by the non-
implementation of our obligations
under the treaty. 1 submit that it is
not possible, 1 feel that some sort of
a review of the terms of this treaty
are necessary. But it iz up to the
government to make an assessment
and review, in the light of past ex-
perience and also the recent experi-
ence and on that basis, if it is possi-
ble for them to move the United
Nations, the World Bank and approach
Pakistan too, when conditions are a
little more normal—] do not think
that anybody will agree to what we
say now—to try and get some modi-
fication in this, although it is not per-
missible, within the framework of
the treaty from what I can make out.
We wil] have to wait at least five vears
for that.
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of water supply is to turn that area
into desert and stop whatever the
poor peasants do there. That is not
our aim in this war. Therefore, we
should not go in for that kind of
thing. And if I may say so, Pakistan
has proclaimed openely on more than
one occasion the doctrine of an eye
for an eye, a tooth for a tooth. This
is the language of gangsterism in in-
ternational politics. That is the lan-
guage of a people who have earned
for themselves a name for breaking
the laws all the time. We do not
want to stoop to that level. Some
minister today has hit the headlines,
I find, in the morning papers, and it
seems that some Members of the rul-
ing party are very much on the war
path. I do not know what they
said yesterday at their own party
meeling. But one of them succeeded
in hitting the headlines in a big way
this morning. But I would request
them not to stoop down to the same
position of Pakistan and to indulge
in that same kind of language and
the same kind of behaviour which we
are accustomed to see from Pakistan.
Therefore, although I do not for a
moment subscribe to what the Minis-
ter has said about the treaty being
wonderful and perfect and beautiful
and so on—I do not accept that argu-
ment—we have entered into that
treaty, and we cannot also prove that
Pakistan has violated the parti-
cular treaty. If that was a fact,
despite everything else I would have
said that we could unilaterally violate
this particular treaty. We can certaln-
ly have then good ground for saying
that we are not going to adhere to
the treaty. No such argument had
been advanced. Therefore, in these
circumstances, there should be mo
more talk of repudiating the treaty
or ding our obligations wunder

Further, I am against any stopping
of water supplies, Our cnemy {; not
the people of Pakistan. One of the
most noble war alms we have declar-
ed is that we are not fighting the peo-
ple of Pakistan; we are fighting the
military dictatorship which rules over
them and the only result of stoppage

the treaty itself. Government should
at least devote some attention and
thought whether jt is possible in some
future date, if not just now, within
the next period of flve years, to secure
certain modifications of this treaty so
that at least normal provisions are il::
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corporated in it, in the view of the
changed circumstances or in the view
of certasin special circumstances

which may occur in a particular time

there may be some scope for modifi-
cation and review.

ot "o ®Wro fyddt : TeTE AT,
feq s mfeena £1 ¥ & graew B
W oFt £ g g W wf T R
A A1F Tt § I oA HR g g
et fa § 1 & ug wqwr v E f
st wgrEm 4 A a% fad § A qfeam
2w § O g afa & qanfaw gw
SOAY W 1 T AT WY gy & Wi}
afemr Y s ot gy ¥ ) gafo
gas fade ad w=m ol i
wim fr forg o= 3 & ave gd 5
T & wfgd an i A e ot g
Y ag Ay ¥ afgd @ ) e
taa ogd fe & xa gv ufew vvw o9,
¥z a7 § gat wgew & AW wwen
qEAr |

Fergen & faw ot oot wgeg 3
amerq fe ot g@fe e & 3@
aifeearT § §9 1948 F 73 T97E 91
o7 Avwy &) awar ¥ 5 age o ga
A4 1948 ¥ % g 7k g1 1 Afieq st
™ & § B R 2w A wew oAy waed
FMAGTF TR AT AT T | F ¥ qg dww
fr ag a7 e a7 af off A, g3
o€z ¥ | FAT wgEw 7 ot aaear
fr x=aYfme 7g7 ¥ Sy ag faer avly
m wEy wafar Y § afer 3w &
NN AT FER TATATGEE
g aFar ¢ f& w47 wgwm & o W
FATATL WY g1 T & qgarfaw Fawr
FerEu gl AfFr N g & A aai Y
2w 5% g O § fr AgT & e wT
' ug fow anedw o go § o fw
IAT A § A WT AT v g
gtz wrd fopeired iz S o gm §
O A Tt f frw ¥
wTC %X 7% & A<t v e wo
1684 (Ai) LSD—&.
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wT ¥ | agt AgT e g fow arery ee-
forer 787 & 99 o &  afew ww oo W
™ g § &ra @ 39 ¥ v 1 waly
& wEd 9T gEd ¥a fow avea
w1 § foar %1 fors walt wgiew & fivn
T ¥ @y ¥ W gy 9@ Swar
t fe ag 1948 % o7 7t afew i s
M Ff A

i xw gw A famdw @ ag
el oy ot A g @ T w1 o
¥ Wi v fie ot 73T 1948 ¥ wmi
mt 3w B wle o g ¥ over
w ¥ ¥ weE o T 3w & fieart
| IO ¥ fod andy @ A o
wwr 4t | afz w1960 W, ww gE ¥
7y wfw o ), gl arerd ¥ oy
ard gt wrk off, a7 oreT a1 ) frew dw
7 g A 5w O faorg § av o g g
T areft qaferat § ag e v i
IE g 9 W T W1 gw A
AT AW F W AT A 99T A Fy
W ST w7 o7 forg wT Aramgor amw
qifeer & TeraT | gy AT fafan
TEF fr wedt & fr arfiesr ¥ 7w T
® woft A & far =R ¥ ww
Torat sfad W I W el #
g ara A ot T o # gt T gy
wf & @ o W § o wrofa T R,
afer wfesr & gt ok ot T aft
FFfr wifigh form & A ¥ srerd 4 @
o< gw oy ard |

w&t wgen A g woAm fw ag
g arefaame w1 A § wdife fow
wry § 1 oz vl & e amxfra W ol
g I8 gag a3« (5 afw 1 ofr oty
Wfier & fie wrr s g § ) e
oife fie & ¥ g% aw g wE
wArgt § W oy fisat & fis & 99 mm
o g | e fiw ¥ o ol ¥ ogw
W W1 a1y W 94 N 93 ¥y
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FC A T fre areft Y A W
I/ AFT J wor T oI, § oadedt
Fa% ¥ g9 G aifs v ¥ FAT
urse firt? & aween g e G% 21 o2
& AT WA TfEy | i A §gw ey
& g fawr dw & wg T arfgy o
f& oifvmm g ot 3w a1, ™
7 afeg 1 of o 3797 1 g7 50 FOY
T AT & % & 8 1960 ¥ | Afew
T oIEE AR W gW A7 A Wi
et arfwer g7 ¥ 47 FL 1 69, 1965
¥ 39 & wd o AreRe 3 famn g
T & 2w ¥ g\ oy ) ug
oY qgL ang wf g, 99 w1 yeA few
fery fovam o T 1 & oY gl
& A% ¥ wgw ) § 5 g o
Qi @ Af T =rfgd o feara
wr @ & freg afi g, & Tff wea fiw
7 %Y ot 7 fear oy, A o g & &
wgi ¥ ag 4% & e fa= fiert o
o areft ¥ T & soft oY fark o far
I & T AR ¥ aeT & wmr
g ¥, ooy g % i ¥ fom %
WA § T R T WY T YT e
ord a1 #€ w=r WO agr WF v Ay
I 9T AT &T FET & | 9ifE R
ug T it wwEEr €1 | g awan § fw
¥ X IR ot T Y ) g
foqs & % wm @ gu ¥ wfex
T T q9a T ¥ | §E W Haew ag
& e sl AT o o agi 9T @
e forg T &1 g et E @A TW A
T gETET fn o X v 9w ¥
e forerar o 39 & arex wiw W<
ar§ T, gue A Ty R T TR ¥
g A g ) AT AT A qg
e fafaer wawy & v fast g ot
T IEk S AT e o T

ofv o q §
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Ferar wite firggy siwverr o oot
(ot waTere fawr) ;¥ AT T A
ug & fir fremt & 9@ w0y & o aree
aiper ?

oft 5o w0 fyAd : AT wawT TE
ar f fom femmat &1 gw oo s Y
AL ¥ R T 7§ fem gt
fasg oifeeam zro fedr o e
W WO N W@ A

T HTT BAEw ;- § A A rfe-
wrr g

lﬂﬂ'om::m:q‘-ﬁﬂfdﬁﬁa’
T A TH AT H AT WA | o
& s fa ¥ qav A #F A Bav fw
oqT FATY FAT A w230 TH 9T
I @a ¥ wea1 R, @t afeem
g g & g §f weAr § g
stz wrafadi wt agr & & mav aqr, dfe
% fafem arr dt fis wod ge W1 a8
ol B M1 a7 | a« afERT FA
G N gEh g AR A |
€ wwar ¢ fie g1 gl 1§ oeheTe
weft WZY #Y arx Wl g SR IR
qrfiFeTH it Y, o fE TR W i 8,
wreha £ wg fan @ 1 4t g
T AT 97 o o g @, A &
T oW wavg 3, faawr #iE @it
Y a1 T E Y A WEw G

& oY B | e Faar€ ® fad
qtw & Az Tl T O €1 afw
qifeaTT Y ag T LU-0 e g
T Lotz WY o1 swwr Ingd qg
wfr s wid oy 39 o9 & nfrE™
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&1 wd A 78 AL I fAQ arav w1
X I gwAatale @ @ @ =g
TR F A ofr Hfwa ofe ¥ g
O T & 1 EW W 99 a% T
T T 99T A 41 q€ W A o4
Afw wTo g ®1 €7 &1 9w 99>
T gAY AfAuT guer Arw] i
grd & ) gwt VW HET ot ¥
AT F AT T G 4 AT FgiA
AT ¥ ey ft oy amw 3 1
¥ FT 7 AT & A g E, & A
g 7o owgm g fr W fegmma &
afra F1 § 1T 994 7 wgwT 39 g §
gt e & v e o & ag
wgan fr g afw #Y ave & afag
ST gAY W FOEE@ § 9 g
qat = § f o w1 oot afai
¥ 43 Wrw oFF I & faard W
T FY QT & W HT 1970 ¥ A1% 4%
AT AT FY AT | g ag §
f& o7 |0 ¥ AT 9T IW w0y &
arg gawt farer &3m0

F1q & qT9 gER § SOER A
ag W wrew g ¢ fir aofw gw wfa wt
a1y 3T § a1 ag W ger Ay g o
yafau & %7 &1 g s @ fy
AT 1 & § gTY qEET W T 6T g
gf 7t ag=r =med 1 gy oifs-
@ o s § wrf geet T ¢
afer g A s feemm fame
Rardr G AT ¥ qGT AL 9T
Qaem g fe Iax wyd 999 & fag
Iy durdr ¥t g1 W ag @1 )
W AT WA % | qEiAT gER
aex ¥ G a8 amamo g7 v Y i
fgg 9aT §© T T 8% " ag
i A fgrge™ w1 a1 §9 wT A
AT TfeEa ¥ qg AgT I a1 g
war wiEmeT @ wT gy § g g
@ o WY i g i IER ey
wruy A4t fewr fe ag 15-20 B
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TR ¥R 110 HT TR AT T aR
W Tak fFat fa I A AR )
o Ed A R W A i ¥
#few v A g 7 arwT @ T WY
%g faar ¢ 1 wimg e co@ e
¥ wfge o7 gw gy w1 Td gu
wiacg & 1€ adi afeg 7l weedT nfem
ferg®r gt 2w w1 @fx Y, T ofx
W afg & art ¥ §9 wom wa W
"Wy {1 A favg 4% & @ won ifeg
f gw ufqw w1 a7 4, & oo faay
g IEW g1 T § | uE wToEy
Lt |

w9 ag aga et et s o
wH B e T & fen sife
oW § g fem | @fes @ @w 5
ardt gt sfew fF gg woar oF s
¥ i agw far s fom & ofasaa
w1 i dmfrat & agraer fad w7
fawer &% GTOR! g WTVATHA 2 M
it o o

wWo wo st wW (ATYI)
aredY fdy i g ?

ft wo wro fipiy : faww dw &

7% AT eve T favey
d% &1 v dW Y 0

ot wo wre fpidy : a1 W
wardier & Y g wTveTEe SHAT wifan
T ST BEWT  4E ATET ¥ A Ay
e g 1 & gwwen g fie ot e
fawr sl @1 wsaT o e gw ot oE
T 2 R § AT W W e
THET THAT AG €M 6T o nfwma
B\ wfey a3 & fag o §
WTAT A |

F &fg & a1t # age o amn o
STV ETT N7 WYY 4y awer e
o & e v & gew fear w0
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[*ft 7o ame firddd]

afet & m ¥ oF @19 ag FF THEN
g f« fgrgeara 3 9 nfeegma =y Y
fear 3w el & wradT a8 9@
a1 2 fF 69 9fT W ardr arfrerT Y
fam oF oz 9 W1 99 W ¥
ar| T W qT Toea #1 R
afea T #1 ag 30 sfaaa qet
gl faw <@g &, ¥ 2= wfgma ot
aaeqT &1 faer @ & 1 gEeT waew
g g & afeem & afw & 39
w7 & e & frad wEr
THEATT 1 3o Afawa aer fAme
91 | g §F AT AY AT FAT wifgw F
wfeera ¥ ag AT 391 A fear W
&4 17 *1 AT A wfgg fF W
Z T AT XA W@ | ST A
T ¥ FAAT fn I afe w
agi g ...

Dr. K. L. Rao: May I submit to the

173

hon. Member that the water la not
given by Pakistan? On the Rajasthan

Canal, we regulate the water.

ot ®wo wro fywdt : fica arfr
arfeeTa g1 F7 Jar 4 )

Dr. K. L. Rao: Pakistan has noth-
ing to do with the regulation.

ot wo wro fydat : % 7z wrvm
afey qiffema ¥ g0 T da dx §
YT A7 TfFeA 69 9T &z g &
I FT AAT § N IAR 3097 {z
TweqA ¥ faw o wfgmo
Afga v aff gwr, Twegm wt Faw
aq T wa arT frar war @ 1 gafag
o A A § WA gATL dAAT B
gifa g§ &1 @ ar = @ feg o
RAT #71 JAT FAFT WY T AME AW
gwr faoreror w3 W wirsg ¥ Gy
TR T FE
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wgr T fe qw aftg & @t ¥ 89
1960 ¥ ¥ @57 % arz faarz Y g1
t 1 Afew w7 T fawamw 97 W
1960 ¥ f& oiferam | 1965 &
FATL FAL FHAT FT 40 |

Tw WA GO - T A N TS
et A o 9 Wy femm gty

ot 5o wre fyddt - 7z S &
e 39 gwg o fawr d% & ggam
& qg T AT FTAT | WA g A
aét wgm gy 5 afw w1 aem A
Ffad | gw ag A7 T gy 5 afg
w1 Goar 7 e gw ag Wt A R
f& o= w1 OF &ifow, afe a7 @
g & s ©@ a1 &1 ear T d f
win fga@it #1 afa 7 W sfeg
W gW AT T ¥ T § Iuen wfeer
T FET A AT AfEe | favw dw
1 gH e WirEraw & oAt o
afiew afs Iad Tar F3 87 g "9
& @1 g% 3w vz v =g iy gara
UF qEE IE% 41 9T H7 wien fE
ot i T € Feraraef T 3, ot faeit
e F Fw A froet s Ay
ot FT9 & FTF § g Ao F et &
g Az & famtor % gran &, anfeerey
Y geen & fag adf 1 gwEr FmeT
g 5 aifeema TomwE #1 o
qrft T AAT | WIS FH T A g1 R
I¥ THH AE 3 oA Afgw | ZH Ay
g wifge f ag SewTEm FT R
faadr wwai ¥ gudt gaw o w1 @
fie 8% gae g7 w1 e
ol dar A aF gafew ag afas ¢
i Fdt azem &w &1 oF 7o fama d%
& A€ T &Y AT W w7 Fre
oY o AT T gH ST oy 2 aF e
NMeTgm A AN R 2 G
FHFT FETAnT g grem WY g 67
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qou & wal & arfeear &= a€f v,
afew forg ®mw & oo famr omay & 4T
#omar g

o Wt ¥ &9 & WO ag wawl
¥ & fou gwramz 3 g | & WA AERE
& 39 awl & gAd FTE AT TEA
wfw w1 o w0 ¥ fog fad €
& 3% 79 TETA T GHGA FEIE

EEELE
133
33
P
%i
4
13

¥ wmEr gnw af 9 @ oot
TifeeaT %1 SOw @ & fag g
IR O s A fem e
wF A A wAel qw # § 1 W
w1 faara w7 g offee w®
W qan & fag o v w5 T )
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g9 A o mfeema & is qEr Tl
@t woAt fofasr " @ & A
& ¥ fag wiem %1 55 w7 gww fam
Y 1wy A & o Wi 83 0T
30 @ w97 §§ g & wdlq g
Fqrd wisq Aty gAT TEAA A
dfea g d faur 1 gw A @ Tl
wer ¥ ag 91§ —

“Yagoe @7 w1 wEnewiE-—
e e R LR R CoR gl

ag ¥ giva w1 faww & e gt maw
v ffa w1 oF ) & @iz At s@ @
ST § WY 7 IHE TR W AT
aTgd § | Wi Oua SEE ) el Eed
& g A T wfgy o af
qFET T gF & aww g o 6 g
9 ¥ GrEA O W AT SR N
W T wed o qw w o fm
a1 ooy gwia § e ag e &
wy @ vy § wfewm o fm @
AT w Wl WY g & gaw fenr
o uwt ear & awer frar fordy qw
wfiw v afi we & o
Furcqy wEEy K ay oy ww &
wg wigat g fie anft O o aoe
s o gEdm T e
Q¥ fr g A wfa A g i
qifiee & wma § s qrfewrr dar
& g wifer ag @ I meE
wifwm § 1 & 37 & qo wEm e
wf T aeft arfgy ! Tooww wy
g fom ot § oC 3% faw & qrft
ot § wafag s wae @ 7 Qur
Wz w7 4 Gar i ) wg wY A
oW ¥ w1 wwn & 1 afew agtoaw
™ W wrmaTted w1 aare § et
ff 37 A wifge ? @ o ww
gt ay T & —

"“way sfe wsmw waTeE”
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[ =t aderT= [

gfe ®rE weerT eafar g) Y gaF qmHA
farmga® Sa® &9 dw wmer Sfe
W F1E B g W gEE @ At 9w
g SIT HT W WSAT awHAT qEr |
A G o dar v g | K Ay s
fir 9 " FEE qTO QY AT A
v mE ? A e wr oRfed ¥
|T% ¥4qT TEIT FE g W Ay gl
qifedi A ag T A W g o
oo g4 9g I9EwW AN 9 § 7 ouw ar
ag ¥ W 7 WreAd g g fe oag
art ¥ a1t 9Rw g w1 & a §
qffea™ & qre oF W A amar
afs fawro & www ¥ Afeat guta ¥
qifiea= ¥ w1 ot o ag wer
qifieear w1 § =g gAT 9TE A7 A
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Shri Nath Pal: Mr, Deputy-Speaker,
Sir, it is necessary to keep the debate
in its proper perspective angd focus.
Many things have been said today
which by themselves are interesting
but are not germane to the subject
matter before the House. The ques-
tion of payment of Rs. B crores to
Pakistan has got to be viewed and
assessed and judgment passed not
with reference to the Treaty of 1980
but in relation to and in the context
of what is happening today. If we
miss this perspective and this focus, 1
think this debate was better never
ralsed. If there has been any con-
cern in the country, if people are feel-
ing agitated—and some members have
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thought it fit to refer to this feeling
of excitement—the reason is not be-
cause we are nlggardly with regard
to payment, not because we are in-
different to our international obliga-
tions, but simply because the pay-
ment has got to be examined against
the background of Pakistan's present
postures towards this country. If we
do that then only would it be possi-
ble, 1 think, to get a rcal answer to
the question that is being asked.

I am distressed, Mr. Deputy-
Speaker, that in spite of the clear in-
junction given by the Speaker, neither
the Prime Minister nor the Foreign
Minister is present in the House. [
am very ¢ i of the pr of
the charming lady representing the
Ministry of External Affairs. But I
want once again to warn the Govern-
ment against trying to soft pedal this
debate. This debate has nothing to
do with an amount or a sum or this
particular Treaty. This debate has
to concern itself all the while with
our relationship with Pakist ‘This
debate cannot take place without that
background, without that context in
mind.

1 should like first, therefore, to
disabuse the mind of this House with
regard to certain misconceptions and
illusions that are being deliberately
fostered by this Government to de-
fend its indefensible posture with re-
gard to this Treaty. In the first place,
the Government claims that this is a
tripartite agreement. The Minister
concerned in the rourse of hiz state-
ment before the House has stated:

“It is to be noted that the
Indus Waters Treaty, 1960 is in
effect a tripartite pact between
the Governments of India and
Pakistan and the World Bank.”

1 do not know how Dr. Rao persuad-
ed himself to read into the Treaty
something which does not exist there.
Sir, may I very briefly draw your
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attention, and his too, to the pream.
ble which opens like this:

“The Government of India and
the Government of Pakistan, be-
ing equally desirous of attaining
the most complete and satisfac-
tory utilisation of the Indus sys-
tem of rivers . ... have resolv-
ed to conclude a Treaty ..."”

It is a treaty between these two Gov-
ernments. The World Bank is not a
party to this treaty, It comes in
what capacity? It comes in the capa-
city of a limited function which has
been given, namely, that of an agent.
The function of the World Bank is
that of a banker. We have no obli-
gation towards the World Bank.

May I here, therefore, draw your
attention io the relevant Chapter of
this Treaty? The Treaty has been
signed by Shri Jawsharlal Nehru on
behalf of India and Mohammad Ayub
Khan on behslf of Pakistan and the
Treaty ends there. There is a signa-
ture of Mr. Iliff on behalf of the
World Bank but the limitation of the
assignment of the World Bank is very
clearly defined. Not only the signa-
ture comes after the Treaty proper
has been signed but it says:

“For the International Bank for
Reconstruction and Development
for the purposes gpecified in Artl-
cles V and X and Annexures, F,
G and H"”

Everyone who wants to have this
Treaty wants to create this miscon-
ception that somehow we may be free
to defy our obligations towards Pak-
istan because of Pakistan's misdeeds
to this country but can we adopt the
same kind of attitude towards the
World Bank. But the Bank is not
concerned with it. If what I have
quoted is not enough—I hope you
will take due note of that—Bank is a
signatory only in a limited capacity.
That is what the Treaty itself stipu-
lates in Articles V and X. The money
that is to be paid by India to Pakis-
tan js to be channelised through the
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agency of the World Bank. The Bank,
therefore, has a very limited function.
If you want to pay money, do pay it,
but do not take shelter behind false
postures and false pleas.

Dr. K. L. Rao: I may inform the
hon. Member that this matter was
gone into at length by the Ministry of
Law and they have wery dulinitely
come to the conclusion that it is in
effect a tripartite pact.

Bhri Nath Pal: Well, I have very
great respect for the gentlemen who
sit in the Ministry of Law, but, I
think, we are not going to be impress-
ed by just citing the learned men of
the Law Ministry, that they have
given their verdict. Even their ver-
dict will have to be substantiated by
referring to the Treaty and in the
Treaty, I want to know, what is the
function of the Bank except that the
Bank will be receiving the money
which India has obligntej tn pay. He
is now taking shelter by shifting the
responsibility and saying, “T may be
agreeing with you, Shri Nath Pal,
that the Bank is not direct]ly concern-
ed; but the wise men of the Law Min-
istry have sald so™.

Shri Shivajl Rao 8. Deshmukh: But
the opinion of the wise men of the
Law Ministry has always been cor-
rected by the law courts.

Shri Nath Pal: I am very prateful
to the hon. Member from the ruling
Party.

Dr. K. L. Rao: He says that Le-
cause he iz not the Law Minister.

Bhri Nath Pai: May I point out
that not only the Treaty makes no
provision for any kind of obligation
on the part of India towards the Bank
but that was precisely the wunder-
standing of the man who defended
the Treaty in this House. The then
Prime Minister, Pandit Jawaharlal
Nehru said in this House on the 30th

ber, 1960, in def of the
Treaty: —
“The Bank has nothing to do
with our relations with Pakistan
or with payments to Palkistan™
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He further says:—

“All kinds of money are going
to be paid to Pakistan by the
World Bank. The Bank is a sig-
natory in that sense and that part
of it.”

‘What further evidence do you want?
But, if you are still not satisfled and
if you are going to throw in my face
and in the face of the House the opi-
nion of the wise men of the Law
Ministry, may I quote the then Prime
Minister further? He said:—

“not the exact payment or pay-
ments or whatever we have to do
to Pakistan or they have to do
to us. The Bank has no business
here.”

Yesterday, somebody told the Con~
gress Parliamentary Party—it is re-
gularly being trotted out in the
press—that we cannot repudiate our
obligations to the World Bank. How
long are you going to tell Parliament
this? How are you going to honour
obligations which you never under-
took? You are trying to raise a ficti-
tious plea which has no foundation in
fact either in the Treaty or in the
interpretation  Pandit =~ Jawaharlal
Nehru placed on this Treaty.

The real perspective is provided by
Pandit Jawaharlal Nehru further. I
wish, sometimes they studied and took
into consideration what happened
when the Treaty was under fire in
this House and, I think, the leading
papers of those days had criticized the
Treaty. The Treaty was regarded as
inequitable and unfair to India. I do
not want to go into that; some hon.
Members have tried to touch upon
that aspect of the Treaty too. The
Treaty was inequitable because when
the division of waters came, Pakistan
was having three and a half times per
capita use of water compared with
India. The Treaty was inequitable
because Pakistan was rightly at the
most entitled to 75 per cent of the
waters of the Indus Basin and she
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was given, under the provisions of the
Treaty, 80 per cent. Pakistan cannot
use all the water that hus heen given
to her. Pakistan does not have
enough irrigable land for which all
this water can be used. The Treaty,
therefore, was inequitable, unfair, un-
just to India. Nonetheless, this Gov-
ernment entered into this Treaty.

Why did it do r0? Here I should
like to quote what Pandit Jawaharlal
Nehru had to say in justification of
the Treaty. He said:—

“In the circumstances this is a
right payment. We purchase a
settlement, if you like; we pur-
chase peace with Pakistan, if you
like.”

He said that taking into consideration
the wider aspect of Indo-Pakistani
relations, this is a payment to win
Pakistan’s goodwill, to win Pakistan’s
friendship, to persuade Pakistan.
That is the context in which I want
the House also to see it.

Again and again he was giving the
technica] reasons for the present deci-
sion. I would like to remind that the
Treaty origina]ly—a wrong one, un-
fair and inequitable—was justified by
holding the House and the country
the carrot of improved Indo-Pakistani
relations. That is what the Preamble
stipulates. Why did we enter into
this Treaty? We entered into this
Treaty “in a spirit of goodwill and
friendship”. How much goodwill and
how much friendship is flowing from
Pakistan today to this country?

An hon. Member: No goodwill.

Shri Nath Pal: It is this thing
which we have constantly to bear in
mind. I have quoted the then Prime
Minister of India; may I say what was
the attitude of Mahatma Gandhi? You
are hoping today to propitiate Pakis-
tan by giving these Rs. 8 crores. I am
not suggesting that we repudiate this
Treaty or any treaty which India has
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entered into. It will be a sad day
when India will blatantly seek to re-
pudiate her international obligations.
That is not my plea at all. What we
are trying to submit to this House and
to this Government is: Take into
consideration the realities as they
exist today; take into consideration the
fact of Pakistan's unremitting, un-
ceasing hostility, enmity towards this
country and adopt an adequate pos-
ture. You are not going to propitiate
the gods of Pindi by going on making
this kind of concessions.

Shri D, C. Sharma (Gurdaspur):
Why do you call them “gods of
Pindi"? They are the devils.

Shri Nath Pal: I thought, the pro-
fessor, who is a learned scholar in
English, knows what I have in mind.

Shri Shastri said and, I thought,
pitomised the sentl of
country when, in his radio broadcast,
he told us that this country cannot go
from cease-fire to cease-fire. Noble
sentiments indeed! Are we to go
from concession to concession in the
hope, in the fond, vain hope, in the
futile hope that one day Pakistan
will smile on India? This cannot be.
Long and bitter is the experience that
we have gained by trying to please
Pakistan, to appease Pakistan, to pro-
pitiate Pakistan. This is what I would
like to read from this book on
Mahatma Gandhi. In this book it is
, pointed out that the payment of
Rs. 55 crores was made to Pakistan in
the hope that the present suspicion
ond hostility towards India will be
replaced by goodwill. Did it happen?

We made the payment.

That was not the only thing. Before
that Gandhiji had to fast to persuade
the nation because it was felt that
this is a wrong payment. Gandhiji
interveneg and persuaded a reluctant
leadership to part with Rs. 55 crores.
But it was not only Rs. 55 crores that
India gave to Pakistan to win Pakis-
tan's goodwill, to persuade Pakistan
to be a good neighbour, to persuade
Pakistan to have faith in the common
1684 (ai) LSD—T.

KARTIKA 18, 1887 (SAKA) Waters Treaty (M) 1200

future of the two countries; it was
not only this gsacrifice, but India
made the biggest sacrifice thal uny
nation ever could have thought of
making. Ultimately, we cannot afford
to forget that Gandhiji laid down his
life at the altar of Indo-Pakistani
friendship; but even this suprcme
sacrifice, the greatest sacrifice India
has made, did not make any diffe-
rence to Pakistan's leaders. Unre-
lenting, their hostility continueg to-
wards thig country. This wag one
plea.

I would like to say what Sardar
Patel, when he agreed toc make all
the payments, had to say before this
House. This is Sardar Patel speak-
ing on the 12th Decemnber, 1847:—

“l hope the new State of
Pakistan and their Government
wil] regard this settlement ag a
gesture of our friendliness and
goodwill. The guccessful imple-
mentation of these conclusions
obviously depends on the conti-
nuation of the spirit of accom-
modation and conciliation en
both sides.”

Then, this Home Minister of India
goes to entertain thig forlorn hope:—

“] hope, therefore, that, not
only in the interests of the succes-
ful implementation of these con-
clusions but also in the interests
of peace and prosperity in both
the Dominions, cordiality, tole-
rance and amity will continue to
guide both of us in the solution of
other probl which 4 d ur-
gent and speedy discntangle-
ment."”

All these hopes—the hopes of
Mahatma Gandhi, the hopes of Sardar
Patel and the hopes which Pandit
Jawahar!ul Nchru entertained when
he signed this particular Treaty in
1980—e in ashes today. It is this
background of the past bitter expe-
rience that we have to take into
consideration.
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When, originally, the Treaty was
signed, it was not a bilateral treaty;
it was a unilateral yift of India’s re-
sources to Pakistan. It was a kind
of jaladan or sampattidan made by
India to Pakistan. The Treaty pre-
supposes give-and-take, but this was
a unilateral gift. I recall the strong
criticism Shri H. C. Mathur made at
that time while participating in the
debate. He roundly criticized it and
condemned it. 1 do not want to go
now into past history.

The second argument raised by the
Prime Minister is our international
obligations and the third arguments is
penalty. What are the obligationg of
a country towards Pakistan? What
are our obligations towards Pakistan?
May I ask the House, what are the
obligations of any country towards
an aggressor?

An hon, Members: None.

Shri Nath Pai: Are our obligations
to help the aggressor, to sustain him,
to ald him, to abet him, to streng-
then him for further aggression; or,
is our only obligations towards Pakis-
tan to see that we fathom her de-
signs towards this country and do
everything in our power to thwart
those designg and defeat those de-
signs; or, are we to go on helping,
encouraging, sustaning Pakistan in its
position of hostiliy?  They talk of
stipulation, obligation. When are
they going to discard this cobweb,
these illusions, in spite of this long
bitter experience of the past 18 years?
You entered into that unjustifiable
agreement with Pakistan on Kutch
and we were told that in the hope of
goodwill, we are making these con-
cessions. The nation was against it;
the better judgement of this House
was against it. It was contrary to
the solemp pledge given to this House
by the Resolution which was unani-
mously adopted by the House.

But there was the forlorn hope
entertained by the Government that
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at least thig new concession would
bring Pakistan nearer the path of
reason and good neighbourliness.
But what has happened today? Mr.
Deputy-Speaker, I would like to point
out here that we must go to the main
cause and not be sidetracked into
these bylanes of misconception. I
think Mr. Bhutto’s speech needs to
be taken more seriously. I am not
worried, I am not perturbed, 1 am not
disturbed, by the vulgar language he
has chosen to use with regard to us,
but I am interested in the main body,
the thinking underlying it, the philo-
sophy, the philosophy of religious
apartheid, on which Pakistan is built
ang sustained, which is the very
foundation of Pakistan’s religious
fanaticism, religious Dbigotary, reli-
glous hatred, which his speech sym-
bolises anq without Pakistan cannot
exist. That is the thing with which
we are in conflict. Mr, Bhutto said
that he would fight for thousand
years, We do not know when Mr.
Bhutto fought in hjg life. 1 do not
see, for that matter, one man in the
entire leadership of Pakistan today,
who raised his small hands, his small
fingers, against the British rule; they
Just acquiesced in the slavery, in the
subjugation, of thig country. Had
the British continued, of course, Mr.
Bhutto would have been knighted,
OB.E. and what not. I am not in-
teresteq in Mr. Bhutto’s personal per-
formance; I am only interested in the
kind of philosophy which he symbo-
lises in his speech before the U.N.
Security Council—India is at war.
Mr. Bhutto says that he will fight us
for one thousany years. He ig wel-
come to do that, but I would like to
tell Mr. Bhutto and his friends that
this country hag been waging a war,
not for the past one thousand years
but for thousands of years, against
the kind of intolerance, the kind of
bigotary, the kind of apartheid, which
Mr. Bhutto and Pakistan today sym-
bolises, and to a certain extent we
have now a victory against that kind
of religious intolerance. It is symbo-
lised by vur Constitution, it i3 symbo-
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lised by the fact that Hindus, Mus-
lims and Christians are all joining in
retaliating the Pakistani aggression.
This war of India will continue. It
is not Pakistanj arms, it is not the
Patton tanks, not the sabre jets, not
the 104 F, not the recoilous guns
supplied by Pakistan's allies to Pakis-
tan, but it ig the philosophy which
Mr. Bhutto once again adumbrated,
expounded, dilated on, in the UN.
Security Council; it is this philosophy
against which India is ot war and
will centinue to be at war; we have
got to be at war against thig philo-
sophy. It was this philogsophy which
resulted in th, partition of the coun-
ry and the massacre of the millions
of our countrymen. This philosophy
needs g blow.

We are talking abouy our obliga-
tiong to Pakistan. ] would like not
only Rs. 8 crores but & few more cro-
res to be given if there is any reaso-
nable ground to believe, to persuade
ourselves to believe that, in return
for thig sacrifice of India, there will
be Pakistani friendship, Pakistani
goodwill, Pakistani's good neighbour-
ly behaviour. Then any sacrifice, we
should make willingly and no sacri-
flee is too great. But what has been
the record of Pakistan towards this
couniry? Ome after another, betra-
¥ya) after betrayal; not one; we can
enumerate them. 'The latest exam-
ple is that she will take every oppor-
tunity to violate every treaty towards
this country, every obligation to-
wards this country there is no length
to which she will not go it she can
persuade herself that going like that
will harm India, will cause hurt to
India's cause.

Leave aside the aggression of 1947.
Leave aside the past history. Even
today, after the so-called C fi

KARTIKA 10, 1887 (SAKA) Waters Treaty (M) 1204

more than 500 sq. miley and conti-
nues to be in possession of that
Within a few hours of the signing of
the Puct of Ceasefire, Pakistun bombed
Amritsar. Was it in pyrsuance of the
Treaty?

Bhri D. C. Sharma: It is not 500 sq.
miles; it ig only 11 or 12 hamlets.

Shri Nath Pal: Well, it was 500.
If it ig less, y am happy. 1 stand
corrected. 1 think we will be equal-
ly happy if the Government comes
forward and says that. I do not
know the authenticity of the state-
ment that he is making, But if the
Foreign Minister or the Prime Minis~
ter or the Defence Minister will make
this statement, I think j will share
the joy with him.

Which is the Treaty that Pakistan
has honoured towards this country?
She used napalm bombs which was
contrary to international obligati
and went on bombing the civilian
population. Is it not forbidden under
the international law that deadly
weapons Wwill not be used against
civilian population? She not only
used it but she used it even after the
cessation of hostilitien Was it o
friendly act on her part to send thou-
sands of infiltrators to Kashmir? Was
it a friendly act to go on bombing
Jodhpur even after the cessation of
hostilities? 1s it a friendly act she
is showing today? What is the obli-
gation that Pskistan has honoured?
I would like the House to consider it
dispassionately.

What is the international law with
regard to the freedom of the high
seas? Pakistan continues to com-
mit acts of piracy. Neutral ships
which happen to call at Karachi are
seized; Indian goods are offloaded and
a bl of legality is created.

only the day before yesterday the
Defence Minister toly this country—
there have been one thousang viola-
tions of the Ceasefire Line by Pakis-
tan. Within 24 hours of the Ceasefire
Agreement, Pakistan commitied an
aggression in  Rajasthan, occupled

This act of piracy is sought to be
given an international legal sembl-
ance by creating the fictitious prize
courts and we are told that Indlan
property has been seized. How long
are we going to turn a blind eye to
this kind of thing. If in spite of all
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these we are going to continue to
hope that, by giving a little more
money, by agreecing to cede a little
more territory, we are going to win
the Pakistani goodwill, we are in for
a good deal of trouble.

Before 1 conclude, I want to warn.
I am for the repudiation of the
Treaty. I demand that this payment
be suspended for the time being
There is the talk of penalty which
the Prime Minister has mentioned.
The Prime Minister has threatened
about penalty. 1 do not see any
penalty, the penalties that will fol-
low. I do not see any provision for
any penalty. There is a provision
Yor arbitration. The penalty of being
firm may be a heavy one, but the
penalty of making concession to
aggressors is much heavier, much
onerous and may, in the long run,
prove disastrous. Bending ‘knees
before the aggressor, making any kind
of concession to an aggressor when
the aggression is not wacated is, in
the long rum, the worst kind of
penalty that we may have to pay.
Actually we have been paying a
penglty for the past eighteen years.
It is for this weak policy towards
Pakistan that this nation has been
paying a continuous penalty. So we
eontinue to do it.

I have one plea. If you want to
make any concession to Pakistan,
demand mt least this much of Pakis-
tan today. Let us not persuade our-
selves that the danger is over. Let
us not fall into a sense of compla-
cency which seized this country the
moment the danger from China was
over in November, 1963, The danger
continues; i any thing, it has aggra-
vated. Sccretly Pakistan is repleni-
shing her armoury; her open allies
and secret allies are helping her. If
Paklstan wants friendship, ¥ you
want to make any concession, let the
good come from Pakistan. Let Pak-
fstan unequivocally withdraw the
infiltrators who are no other but
Pakistanl agents, Let Pakistan with-
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draw her forces from Chhamb. Let
Pakistan wvacale her aggression in
Kutch and Rajasthan. Let Pakistan
release the ships which she has seiz-
ed. Let Pakistan get back the ter-
ritory which she has bartered to
China. Lel Pakistan denounce the
conspiracy she has entered into with
China to dismember India. Let us
get reconciled to the fact of long-
term Pakistani hostilities. Let us
work firmly with faith for friend-
ship but let us be reconciled to the
fact that the Pakistani hostilities will
continue for a long time to come and
we cannot buy it by making small
payments. It is this inflexibe will
that is being tested; it is not India's
tanks that mre being tested in the
plains of the Punjab; it is India's
will to live as a free nation that is
being tested every day. Let there be
a sufficient demonstration of that. Let
us not be worried about world opin-
ion; we can afford to ignor world
opinion. The United Nations was not
created to defend India, but we were
born and that is our greatest obliga-
tion and commitment to defend this
country. It is not the UN.s commit-
ment; it is the commitment of India.
This is the highest and the most
sacred obligation that we have under-
taken. I hope the House in passing
its judgment will be mindful of this
greatest commitment or obligation
which we owe towards India.

Shri Harish Chandra Mathur: My
hon. friend has just repeated what
the hon. Prime Minister had said the
other day The hon. Prime Minister
had gtated, let Pakistan do this, let
Pakistan do that and so on. My hon.
friend has repeated the same things
today.

Shri K. C. Sharma (Sardhana): He
shares the good sentiments of the
hon. Prime Minister.

@ rwow fog (frdu)
fegdt wfrwe argw, WMo TF AwEw W
vt W g1 ¥ W I 9T gREE
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g fF 2y iz A o oA wt
fede FT @ § | @ gr9w ¥ 1956
ST 1958 & o §B ¥gr 4T, 1060 ¥
g itz g7 & am gy 9 AR
wTga W7 ATy fag ot ¥ o g wgy
a1, W fafredt & w7 # g foan
£, At MY W 39 7 4g g A
gt

15.32 hrs.

[SHRI SURENDRANATH DwIvEDY in the
Chair].

W W ol §1 &4, M Awm
£ ¢ fe fegem ok oifeea &
9 &1 A1 A, 7w 7y & aw 4w,
1948 %1 21 qewt § o awway g,
ot a2 S gewt & wmew fafre
7w & ) S gueR K
warfas  gardr oy e aft o
fw g aifiveam % aoret gk g o
&7 o1 39w o &7 1 99 gAY &
Fenfas arfeara ¥ ag w1 fe wifg-
w1 wnfigean fgrgeaT ag ot o e
LU SUUECR S B L R
R WA TAT | AW ARET g
§ Wmow At ows ww g
ot a7 fgedt we v@ §, sife @
ag ¥ ¥ g X A% AG o1 FwN
£

1951 % xu fafrdy & gowwad 7
wer fr aed 3% dur ¥, wefad Wi
wré qrr A W ATy | i 1948 F
€ veifim faw oI weoifor wi-
wieg 1 Mfew sT @ a1 1956 F
¥ w1 Wi 1960 ¥ ¥E TEH-
1 ¥ gwetan w forar | rfesa 1948
% gued & saifew g aw & fag
T AT g a7 | 79 X Lo F A WY
T wiw ek, 78 & e pesifire dame
At forage & Tw W W Y
o, wy frge & atfewre QW
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frw 4 e gy aAT ST
qr 1

I e B fggeama & ofto aYo e,
g7 Wi, ¥ o fafrt w1 owRe
e fs oifeem oy S
T o @ f, o e faw
T @ ¢ 1 A fggem ¥ wfew
wTafrai ¥ 3@ a1a AL g, 99 H1EeE
R A gt fear | a artE ww
WY ® R0 W & | IH I TIAEE
F wifeariiz # waTa @ A g
Tt 79 Tt g A i ag 1w Wt
g, fegw 3% ) amym, arfeem &
qTY fer an@am | gOFTT A WY qifer-
He ¥t ar gAY Y g mra A W
T g IHT 6T

W ww qfeem wwr fede
oTET ¥AT @ °1, e mdz ¥ 9w
® WY gEERR SO TR v dm &
G w W™ T few 9w
% frar o awar @ f gfoara g
w1 freamat xm & o A g, Afew
TgRE & ag am wh o wf) e
TRET ¥ A T AXATT W IXAGa
& & we nwrfog Ay aF A U A
§ g fegem & afam s OF oH-
#x frw §, X8 & vO7QT IF W TR
wft & | 3w o @ fafrdt & gl
Tt g 1w ey amar § fe oy
% fedfew dwe adf &

forg wr gt feowa g T W,
I8 TR g9 A sz e e ofeam
Wt g A e e s T g
et f @ & ag @ i o
o 7 ¥ g frdfs frweh & 1 fea afenr
® wieefor qladze % fag 600
w0y v ag fem m § 1 e
AW e W e o
QA e g Tt
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ot OF a1 ) ar T &7 9wt Wl

ag g ardw &, & 3w W S
g 1 ¥fE & o g § i ow
forgeam w1 firgen ot it & fed &
qifFeT ®Y 9T § | T TAEE A
W am R Sfew @ ¢ fe o o
T g, Gide & warfes g §,
fog 7t 3 & gw g & Tw W
fdmie t @i | ofemw A
1956 ¥ &t woeft Fedrmiiz T wx et 4
o el & am W mdi % oo
ot ¥ frdmiz & fag w1 oy ad
8 g @ g L, D ag A-
WA X = ¥ o g v & et
it wgar & s offr 3% a8 7
wifgy, w&ifr 39 & a0 A gFm
i Feftve W T AT O e
v 99 RN S e
& wri

Wi g% fadz & faq wm o amdy
f ag swwlar 1970 a% WA §, aY
WOFTT 1970 ¥ firamm art O mieit,
*N ot fgrgemT w1 § T, faw e
aifiears 1 81 g T 8, forg aY
¥ fau fggenmw 3, 99 & ol A
ot fegat ¥ gaifrat 7 § 1 o=
fegeam & fram w7 arft & wT wA
warT w2 @ § 1| AfET W 1970 7%
wrtite @ frdwdte off ff gt &
a fos g% fafeos gy A foswiz
?, 30 ¥ aw e ¥ o ok e
LU

7% w gET, ¥R ¥ qR &
firar 2t 3 1 A& frn ¢ f s
mAgz A g & o oww W W
¥ g §o @ o e § o fafe
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aigw &1 fafagy & 01 gfafimfea
&Y &, a@i 1% A A g o
fram i o wid § wrrewd ¥ fF
qffeTa @71 9§ T §ar aqr
W ag o giF % At dF )
v A3 ¥ OF ww qv | AfeT gardr
safaive &1 ag 9t f gu mifsena
QT E | TEARE T ATR § FET AT
fe ooz & afig gwamawg A
*g e aw o & fawer adt e 3
% & @ w1 AT §, qiew 767 w7
g Az gz A T o, e
a8 &ar qr | wrw qrfEeE w1 R
wafaie Y & 1 ag wg, A1 5
At 7 K ) I A gAgafezr wwe f,
form &Y g ¥ feda £ ard NF q@v
7 ot 39 ¥ qre dav awar &, e
HYETT A §H AT § S Agrarar gead
Lae i A S

FA T M HE gAe g &
faraTs Sz &t & | 37 F gifage
"R g Fed R fr S79 ary g am
FA W, ¥ g v G g
F o1 FTEET A A T A W,
AfwT w37 F wraw agt g ad
o g WY 3T & ;g Ag g
Fwfr & 0 wTH IT ®T wrars fd-
He aard & At A Ay A oy @
W 3§ T ol T go Ad g
£

g7 & fawm ®1 ¥ wm@
TaTa TAARE & AfF oA &, waT
maddT IW &1 A A, A ag aew
ey w ey, Farsr ot ey v frsT o
Y fody orw fegeaa 1 R wEw
AT FT ATWAT F7A71 92 7T 2, fom
AL W FIH W Uh 0% AFHT FE
w1 & fr oy ot e O, wWifE 3y
fegmmad oo afiar) el 7oy
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gt fem o g wmET A A
0, 39 HK AR § 99 oo 2 faar-
w5 oy fs T gor new
otz ®T & Wi §, I A gy
¥ faars Qa1 ww fem @, forw
fergem vt 7gY fer @@ o

Iq T 0 wwrefea wiwdz
o1 | fggeama £ e ff fie g g
w1 o TR F TAT AR I & A%
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(d) to undertake promptly, at the
request of either Commissioner,
a tour of inspection of such
works or sites on the Rivers as
may be considered necessary by
him for ascertaining the facts
connected with those works or
sites;
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I EF WSS F1 W 9 & a1 I 6
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“The term ‘Indus’.... means the

d river (i g cting
Lakes, if any) and all its tributa-
ries.”
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W 97 uw sfam fed Y, &fav &
™ aeq T¥ g geat 1 Iw owfa i
wwTe &7 frafa & @t # fog ? fr ooy
ar ¥ of7 &t frafa o wgne
Y § fir ¥ TTovwA ¥ oW oA avg
i dr 7 &, afew w13 iw ¥ ap iw
dw o §

sy wiad S agawre D v ¥
oF A9 FEA1 WRAT L fH B W
FUT &7 & gRET A TR | g A
et ® wnr gwE gww o o Bfew
qg @ fafiea &7 & oi% @ fr s
gxd‘*mkq‘hw&aﬁm
wETE OTATE g4 A WY Sy A Wi
AT T IE ©AT §1 M F¥ 7Y
Y avg TOTTT €7 FF | qEET w0,
Ffww =9 731 | Afem 5= o A -
o @, gz TE @, e = o,
g W XY WIS TR WY TH ANy
wg1 71 ¢ fr oe freg s efig e
TS P AT M R ¢ W TRi Og
gt gtragiag 2R &, A & wme
wT% wgr wreaT § R AT dw o
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T4 9T F47 qIAT A F1F7 IEF Y
A FS FILATE FTF IT FHA F AA
AT HET, QAT T FCETT BT LT
w73 %1 wiforw w37 | gafer ga & a1y
H azd weA g T AW aeEIT ¥ §
fagmr 2y v wfge, ava fox 99
gzaE ' Wi oA waa oy gy
M7 w72 3 & fagre & a1 ) T,
gl a7 g1 omar

wa & & @w A ¥ oF FRg
wn g § e gart wam Wt
1 ek freca @ sgife i facady
ERE R EC R o)

oY ®o Wo WITATAY : VTAM ¥ TH
fat @ )

o T warge wfiga : & wren
g, ¥fwa Traw s fagr frm wma
L

Wi & fagdy 1500 amel €
qUer ¥ WA Y WA W gwTa
drar wreedt wYE v I5TAT & wnfr Wt
@ @t wEW df aTgw AT oAy qw
qa wrar § s ofese arwomd
21 arfeeare & g fra goam afoeg
97N @ ATAN F1 a7 % aw g Ak
o AR 9T @ faErT w T S
o wredt waAT ag qF @ Far § 9w
wredt #7 g F avs ¥ fag ot
wfa & a1t ¥ ww fow a0 awi
g T T gt & fe wifex vw
e %+ afa #, € o, o fac
g o fas #Y% §% A o Ty wEy
RIS AR Gl 1R 0
o F #1799 A wg faar w0 1 e
ags wif & WY 3E few ® A Frie
FT1 § g gora Y § e 37 91 g
fadw weft arga &, Tt OF AW TR,
o fat wat | oz & ww awa g e
i et @ 1 q@ A & Foag gOw
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Ao Iwelt § 1 Afer I e qw
g aE} o= awd | T wrw-
w1{t § AR arferana & arg Sy sy
¢ arc mfea & w7 A & 1 g QAT
¥ Frg A T O S w1 gy
arw Y & w41 g7 T @ fs gfrn
¥ % §F & 9gt rArAd & AY IEeT
aftem #r g & 7 @Ama T@ar
wagd At # A e
O AT FF R JAE, W T
%Y, Mfr 7l = ofr &, Afe T A
g 8, ifeea ¥ wv & A d
e, ar@ kA kaad g
g qATE AT AT § | R & T me
grar & fr w4 ag w9 O A wmww ¥
gl A we i d e wwama wy
wTaq @ T qra J1 ofeear &
AT I HMATT VAT HTF T8 ATAY 1
qg o &R i Tfge | uF fat
w, 0% AT T FT W AT R we
w0 fam 0% F R i e
e w1 & wrwg e s ag v
gy wre g A e s fgm v &
e, mifeer & mfa w3 ST
TR oy wEA gw A, T
amw § @ & wgm fis ag dfa @t ofe-
A A mw v & ¥ afeerh
wrdafgdt & wror dfg 7z g E
ey afg 7 Frafaa aro o am
gty ¢ 9T, e wage 8
O q9q7 3 F A Aga (0w Wy
Ffear 1 3g & faw ow & v o
wrq & fidy qedeTer o€ ? aga Y T W
fear & S & satan 40 oW w9
F gy fear fr gra 2w ¥ gvw o) faege
faraer 2 o1 @ § 0

Shri N. C. Chatterjes: Sir, may 1
speak sitting? 1 am not well.

Mr. Chalrman: Yes.

sShri N. C. Chatierjee: Mr. Chalr-
man, Sir, we should not lose sight of
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the real issue before the House. You
know in the morning we demanded
the presence of the Prime Minister
and the Minister of External Affairs
here; it was not out of disrespect for
the hon. Minister who is in charge of
this subject, but b we intended
to point out that this is not really a
problem of irrigation or a problem of
water but it is a political issue which
must be tackled properly.

‘What is the issue that is before the
House? The issue s, Pakistan has
been misbehaving. Can we trust
them? Could we not have done
something? This is so preposterous a
thing that faces us, As a student
of international law, I want to declare
with absolute emphasis, the Gowvern-
ment would have been perfectly
justified in repudiating this treaty. 1
am reading from Openheim’'s Inter-
national Law. “The outbreak of war
cancels all political treaties between
the belligerents; the only treaty thmt
does not come to an end is the treaty
which deals with war;" that iz, the
treatment of prisoners of war and
so on. “Non-political treatles pot
intended to set up a permanent con-
dition of things can be cancelled at
the discretion of either party.” What
we point out is that this tredly can
be cancelled.

We are not in favour of repudiating
our international obligation in a light-
hearted manner, We are not going
to do it. I entirely repudiate the
stand taken by Sardar Kapur Singh
which is not fair to this counfry, to
the Government and to this House.
He thinks we are taking up an atti-
tude of censuring the Government or
criticiging it because Shri Bhutto made
a vitupertlve speech in the Security
Council. That Is not true. We are
not going to degrade ourselves by
going down to the level of rancour
and mere verification and imitate
Mr Bhutto. But I want to point out
one thing seriousl. As has been an-
nounced by Sardar Swaran Singh,
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Washinglon has asked the countries
belonging to NATO and SEATO not
to give Pakistun any arms, because
that might be misapplied and mis-
used. We know that this was the
undertaking given to Pandit Jawahar-
lal Nehru and to Indin. But those
guarantees and assurances havl been
cast to the winds. What I¥ the
guarantee that the arms will not be
supplied and, it supplied, will not be
used against India? We cannot trust
them; we do not believe in any such

undertakings.

We have read in the papers and
we are deeply perturbed. It is very
good of the Prime Minister to send
for the opposition leaders this morn-
ing. But our fundamental objection
is, why do you call us, why do you

the parli t to a
which js really a post mortem exami-
nation of the whole thing? Why
don't you call ug before you made

Aabot

the payment? Is this the way to
treat  Parli after tually
making the payment, after having

made it a fait accompli, then call the
opposition leaders and then place the
whole matter before the Parliamenl?
This is not the way to treat the Par-
liament and opposition leaders or the
country. The country is deeply per-
{urbed becasue they think this is
something which is not done in the
interests of the nation, which is real-
ly pursuing the old policy of sense-
less app Pakstan; and
therefore, they want this thing to be
repudiated.

What is the statement attributed to
the minister? He is not an irres-
ponsible person. We are convinced
that this Ichhogil Canal is really a
Maginot Line; it has been used as a
Maginot Line. Also, our money Is
being paid for that now. It is no
good the minister saying this has been
paid for some constructions which
were made four or five years back.
Are you now compelllng India to
make payment for something which
i really a military operation area?
Are you really making us pay for
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something which was used against
India in the last conflict? That s
the real point. Why should they
have pill boxes in a canal area; why
underground tunnels and bridges of
this capacity t hat Patton tanks can
go over them? What is the good of
the minister saying there are not so
many hundreds of pill boxes but they
are much less in number? All this
shows that this is part of some mili-
tary scheme for the purpose of fight-
ing India. Should Indisn taxpayers
be made to pay Rs. B crores or any-
thing when we know this has been
used for the purpose of building up
military operation areas and that has
been used against us? That iz the
real point. Neither the Prime Minis-
ter nor any other minister could
satisfy us. We would not be satisfled
unless and until we know that this
charge is wrong. It is no good Mr.
Indrajit Gupta saying that the minis-
ter has done gomething which is not
very creditable He has only done
his duty. It is his duty to bring to
the notice of the country that we are
really paying for something which is
part of Pakistani military preparation
for fighting India and which has been
used as such, Let us know whether
that is the thing or not. You were
there, Mr. Chairman, and you know
we wanted a deflnite assurance which
could not be conveyed to us that it
was not so. Neither the Prime Minis-
ter nor any other minister could say
that. Can the ministry assure us
that this charge is not correct? We
are deeply perturbed. It will not be
Yalr to the jawans; it will have a
demoralising effect on the entire
nation. You will ind in today’s
papers d distingulshed lady saying,
"1 was going to make an offer of my
jewellery of gold that I have for na-
tional defence. But after I read
about this payment of Rs. 8 crores
and how Rs. 10 crores of cargo have
been seized in this blatant manner
by Pakistan and we are sitting help-
lesa, I am T sidering my decision.”
It would create a very bad effect on
the country. Why don’t you stop it?
Dr. Lohia was perfectly right. It I
may draw youor attention to Article

1684 Ai) LSD—8.
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9(1), there it iz said that any ques-
tion which arises between the parties
concerning the interpretation of the
Treaty or concerning the application
of the Treaty can be settled in the
manner indicated in that Article 9.
First of all you can discuss and then
you can have g court of arbitration.
We can easily ralse = dispute as to
the facts. We can easily raise a dis-
pute both as to the application of the
Treaty and the interpretation of the
Treaty.

Sir, the late Pandit Jawaharlal
Nehru who signed this along with
Field Marshal Ayub could never have
dreamt that this money would be
utilised for the purpose of putting up
military installations for fighting India,
killing our jawans and treating these
pill boxes as convenient posts for
shooting down Indians. 1 submit, that
was never the intention Therefore,
basically, the doctrine of implied term
applies. This is all subject to the
implied term that it is liable to frus-
tration if one does something which
is basically opposed, which is cardi-
nally opposed to this Treaty. They
have dooe it. I, therefore, submit that
this Treaty stands violated by them.
Its basis has been frustrated. We can
repudiate it. If we did not repudiste
it, we could have raised the issue
under this Article and gone to a court
of arbitration. There is no point in
coming to us after the whole thing
has been done. Even now you should
raise the point before the Indus Com-
mission and before the World Bank
and ask them to let us know whether
this & being utilised or this hwss not
been utilised for other purposes, whe-
ther this has been applied or mis-ap-
plied in this manner. Unless we know
that we cannot possibly ratify the
action of the Government In paying
these crores of rupees of the Imdian
taxpayere
1622 hrw.

[Mr. Derurr-Seaaxsm in the Chair]

It iz no good saying that we have
not paid the money to Pakistan. We
have paid the money to the World
Bank for the purpose of paying for
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what has been done by Pakistan on
ite own territory. Therefore, it is
indirectly paying to Pakistan. It ia
not an excuse which should at all be
accepted. [ submit, Sir, that is the
real issue und that issue should bae
clarified at the political level; if not
clarified, that should be reviewed, that
should be subject to scrutiny.

Shri Earni Singhjl (Bikaner): Mr.
Deputy-Speaker, Sir, India has just
emerged victorious from a war that we
have had with Pakistan and scarcely
has the dust been brushed off our uni-
forms that the fact has been presented
before us that Rs. 8 crores have been
paid as one of the instalments accord-
ing to the Indus Waters Treaty of
1980. Under normal conditions, I am
sure, no Indian would have opposed a
thing like this. But coming as it does,
immediately on the cease-fire and im-
mediately following a war which was
started by Pakistan, I feel that it is
indeed a great mistake for the Gov-
ernment to go ahead honouring trea-
ties which normally, as a result of war,
should automatically have been ab-
rogated.

The Prime Minister has made a
statement to say that the Government
is keen to honour its pledges as far
as the Indus Waters Treaty is con-
cerned, and I think we would like to
say that under normal conditions the
gesture of any gover t to k
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it was in fact an undeclared war and
therefore we should go on honouring
these pledges under the Indus Waters
Treaty. I do not wish to go any fur-
ther into this matter but, Sir you know
as well as anybody else that this was
perhaps one of the grimmest battles
that we Indians had to fight and, whe-
ther it was a declared war or not, the
fact remains that thousands of Indians
lost their lives in the defence of our
country. At this stage to keep on
giving water and hard-earned money
of the country to our enemy is s5fme-
thing which we should certainly think
twice about.

There was some mention about a
penalty clause. 1 have been looking
into the Indus Waters Treaty myself
and | have so far not been able to
come to the penalty clause, I hope
the Minister will enlighten us about
this. Perhaps one of the most interes-
ting parts of this Treaty is its pream-
ble which 1 quote:

“The Government of India and
the Government of Pakistan, being
equally desirous of attaining the
most complete and aatisfactory
utilisation of the waters of the Indus
system of rivers and recognising the
need, therefore, of fixing and deli-
miting, in a spirit of goodwill and
friendship”.

—1 hasi

its pledges is something to be proud
of. But at the present juncture I feel
that this is completely uncalled for.
If 1 had been in the place of the Gov-
ernment myself, I am sure we would
have supporied such a stand in peace
time, but I would urge upon the Prime
Minister today that he should look at
the feelings of the people, see how
greatly they are disturbed, how
greatly they resent this payment and
then come to any future decisions with
regard to any future payments.

It was mentioned this morning by
some people that although we claim
that there was a war with Pakistan,

P the term “in a spirit of
goodwlll and friendship—

“the rights and obligations of each
in relation to the other concerning
the use of these waters and of mak-
ing provision Yor the settlement, in
a co-operative spirit”.

—underline the words “in a co-tpera-
tive spirit"—

“of all such questions ag may here-
after arise in regard to the inter-
pretation or application of the pro-
visions agreed upon herein, have
resolved to conclude a Treaty in fur-
therance of these objectives, and for
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this purpose have named as their
plenipotentiaries: "

Now the preamble I think states
absolutely clearly that when this
treaty was made by our Prime Min-
ister Nehru and Shri Ayub Khan of
Pakistan it was more than clear that
reasonably friendly relations would
continue and Prime Minister Nehru
wanted that friendly relations should
be developed between the two coun-
tries, But where is the climate today
for the continuance of the Indus
Waters Treaty? Where is the friendly
spirit between the two countries when
we see that Pakistan has aggressed
against the integrity of our country?

The Indus Waters Treaty is well-
known and I think Shri Nath Paj has
put the entire bedate in a proper
perspective as between India and
Pakistan and the World Bank. Prime
Minister Nehru had always stressed
that no matter what the differences
might be between our country and
Pakistan, India at no time was against
the people of Pakistan and in fact did
not at any stage wish to see that by
cutting of water supply, the Pakistani
farmers were harmed. It is because
of this and because of that spirit of
our goodwill that this Treaty was
arrived at, and T am quite sure that
our present Prime Minister, Shri Lal
Bahadur Shastri, feels equally the
same way, feels the same concern for
the people of Pakistan who are work-
ing on the soil. Our difference of
opinion is with the Government of
Pakistan

The question now to be asked is
whether the conditions of the pream-
ble have been justified in view of the
changed circumstances and viewed In
the context of Pakistan's armed ag-
gression with the object of destroying
our country’s territorial integrity, and
as & result of this whether it is still
incumbent upon India to continue
honouring its commitments knowing
full well that huge amounts of money
pald yearly to Pakistan are utilized
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for building that country's war
machine to be directed at us. It
should clearly be understood that
there is a great deal of difference
between war and peace. An agree-
ment made at the time of peace may
not possibly be carried through in
times of war. If Pakistan insists on
us to honour our international com-
mitments and agreements jn favour of
that country, surely it is the duty on
the part of Pakistan not to do any-
thing which might go against the
spirit of such an agreement. And
we do not have to look very far to
find how Pakistan has time and again
violated these things—for instance,
the incursions first in Kutch and then
again in Kashmir, later on, when the
war started, the harassment of our
Embassy personnel in Pakistan not
only that, the impounding of our
ships, virtually violating the maritime
law and as if that was not enough, the
insult shown to some of the officrrs of
our Min'stry of Irrigation and Power
who were working almost In the capa-
city of the officials of the United
Natlons on the Indus Waters Treaty
itself. When g very senior officer
went over to Pakistan on their invi-
tation, he was refused entry into
Pakistan. The obvious reason, of
course, was that they did not wish
any Indian officer to see their military
preparations and the money that we
were giving them being used for war-
like preparations. But we know what
the truth is and it is up to us to see,
when in fact all thes~ preparations of
war are being made by Pakistan with
the money that we are giving them
whether wa should not start thinking
afresh and stop these payments from
now onwards.

The question would certainly come
up at the end of five years when
Pakistan may ask for another exten-
sion of three years. 1 feel, in the
mood in which the Government 1s
today, they may like to extend It by
another three years. T would like to
urge upon Government that {f they
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cannot abrogate this Treaty today, for
God's sake do not extend it by another
three years, If Pekistan ls unable to
complels Its irrigation projects, the
only resson is that all this money
was being spent for the most dastardly
aggression against India with the
result that the machinery has been
slowed down, Then, why should we be
bound to extend it by another three
vears?

Our country is facing the spectre
of famine. All over, there is great
shortage of foodstuffs and a great
deal of our foreign exchange has to be
diverted towards the import of food-
stuffs. Surely, Pakistan is to a large
extent responsible for creating a clai-
mate between India ang America Te-
sulting in slowing down the PL-480
aid [ Pakistan had not embroiled
India in @ war, 1 am quite sure that
this aid would have continued un-
abated. Admittedly the United Btates
has made certain statements with re-
gard to PL-480 aid and its continu~-
ance; nevcrtheless, there is no doubt
that the people in our country have
been faced with the spectre of food
hardships and for that we must blame
Pakistan entirely.

I would like to make a brief obser-
vation now as to how this particular
agreement of the Indus ‘Waters Treaty
affects Rajasthan. A very direct effect
of the Indus Waters Treaty has been
felt in Rajasthan where in the Gang
Canal, against a normal supply of
2,700 cusecs of water that have flow-
ed regularly into this canal ever
since the Anderson Award of 1995,
onky 700 cusecs are allowed to flow
through the cannal since the time the
Indus Waters Treaty of 1960 came into
force. All these years there has been
2 downward trend in the foodgrains
production in this area, whereas it
should have actually increased by the
application of new methods of agri-
cultural operations.

We hear very often that crops are
withering for lack of supplies of water
through the canal. Only a couple of
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days ago a deputation of public re-
presentatives called upon the Prime
Minister, and called upon the Minis-
ter of Irrigation and Power and plac-
ed before them their grievances, tell-
ing them exactly how our agricultu-
ral production is being retarded; how
_the sowing of the rabi crop has vir-
tually been almost given up and the
crops that have already been sown
are withering. I am very happy io
say that the Minister has been good
enough to see that a certain amount
of increase in the water took place
but I dp hope that this will be sub-
stantial to permit sufficient crops to
be grown and help the Grow More
Food Campaign.

As you know, Sir, the northern
portions of Rajasthan, what are
known as the Ganganagar District of
Bikaner Division, are serviced by
three canal systems—the Gang Canal
brought by Maharaja Ganga Singhji
in 1927; the Bhakra Canal system
which was planned by him but which
‘came through soon after World War
Maharaja Sadul
Singhjl and the gigantic Rajasthan
Canal system, one of the mightiest
canals in the world planneq by free
India’s architects, All the three of
these are servicing the vast desert
lands of Rajasthan from the Punjab
rivers; but much of this expectation
is negatived with regard to the food
production if the amount of water
flowing through these canals is reduc-
ed.

1 should like to give you a bried
idea of how the supplies of Indus
waters come into the Gang Canal and
other canal systems of Rajasthan. I
may mention, the Gang Canzl at one
time wus serviced by the Sutlej but
now the water in this canal is allow-
ed after distribution of waters stipo-
lated in the Indus Waters Treaty
which came into force in 1960 to
Pakistan, whether it iz the waters of
Bess, or the waters of Sutlej stored
at Bhakra. The distribution of the
share that came to India is done bet-
ween Punjab and Rajasthan sccord-
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ing to the understanding between
these two State Governments.

But the fact remains that against
the original 2,7000 cusecg in the Gang
Canal, since the Treaty came into
force in 1860, there has been a gra-
dual reduction and waters as low as
700 cusecs are only released which is
greatly affecting the agricultural ope-
rations. It will also be of interest to
note that according to the reparts I
have just been getting from the Gang
Canal District, kharif crops have
suffered to the extent of 50 per cent,
garden crops or orchards by 60 per
cent and the sowing of whecat now
will affect the normal production by
45 per cent as water has to be divert-
ed both for sugarcane as well as for
food crops. On the whole, Ganga-
nagar District has suffered since this
Treaty has been signed in 1960. It is,
therefore, understandable that those
of us who hail from Rajasthan are
naturally anxious about this situation.

Mr, Deputy-Speaker: He may finish.

Shri Karni Singhji: I shall not take
more than a minute. I shall just con-
clude my observations by merely say-
ing that international agreements and
treaties are based on bilateral accep-
tance of the conditions contained
therein, Just as in the case of Kash-
mir any references to a plebiscite by
us some time ago have been made
moribund by Pakistan’s non-adherence
to the conditions laid down in the
Security Council's Resolutions of 13th
August, 1948, vis-a-vis the withdra-
wal of their troops, similarly in the
case of the Indus Waters Treaty also
Pakistan has been guilty of violating
the very spirit which ig reflected in
the Preamble of the Indugs Waters
Treaty of 1960 and has thereby creat-
od a situation where our country can
justifiably take a stand that it is no
longer bound to honour, on a unila-
teral basis, the conditions laid Aown
in the Treaty itself.

1, therefore, now repeat in support
of my subatitute motion that Pakis-
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tan has, by its very acts of aggression,
forfeited its rights to benefits from the
Indus Waters Trealy and India is no
longer obliged to honour the Treaty
obligations as conditions due to the
recent Indo-Pek war have materially
changed them, absolving India of any
further obligations with regard to the
operation of the Treaty in question.

Mr. Deputy-Speaker: I think it will
take a little longer. Shall we sit upto
530 p.M.? How much time would
the Minister want for the reply?

‘Dr. K. L. Rao:
twenty minutes.

Mr. Deputy-Speaker: Then 1 shall
call the Minister at 5:00 p.M.  Shri
S. N. Chaturvedi.

Shri Radhelal Vyas: On a point of
order. So many members are stand-
ing to catch your your eye, but you are
giving an opportunity to a member
sitting. I think it is specifically pro-
vided in the rules that only a member
who stands shall catch the eye of the

Half an  hour or

Speaker. 1 think this rule is not
followed by the Chair.
Shri Nath Pal: ] am afraid once

again my objection will not be mis-
construed by my friend, the Hon. Min-
ister, Mr, Deputy-Speaker the debate
is being distorted. We want a politi-
cal reply. I want Mr. Swaran Singh
or the Prime Minister to reply. If the
Prime Minister does not want to r&ply,
then we are not interested in the
reply at all. We have already heerd
the Hon. Minister. What we want is a
political reply to this question. Why
are they making a  mockery of this
debate?

Shri Radhelal Vyas: One more point
1 want to raise. In this debate more
time has been given to the hon. Mem-
bers belonging to the Opposition. Only
very few Members have been called
from the Congress side. [ therefore,
suggest that the debate on this be ex-
tended and the Hon. Minister be asked
to reply tomorrow.

Mr. Deputy-Speaker: Shri 8. N.
Chaturvedi.
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SBhri Radhelal Vyas: What Is your
decision on my point of order?

Mr. Deputy-Speaker; There is no
point of order.

Bhri Warlor (Trichur): We would
like to know whether we would get a
reply from Shrl Swaran Singh......

Mr. Deputy-Speaker: 1 do not know,
It is for Government to choose their
spokesman.

Shri Warior: Let Dr. K. L. Rao
reply. But we would like to know
whether Shri Swaran Singh Is inter-
vening or not. Let us get at least this
information.

Mr. Deputy-Speaker: That is for
Government to de.ide.

Shri Nath Pai: If Dr. K. L. Rao
replies, then we shall walk out.

oft Wo wo wywt (fHdomaz)
IqTeUE WgEw, wrfeea & faodr
18 af # ghrgra W & sfa war
w= fawarawma 1 sfogre wr & oy
wqfe 29 7 wrw & wfa frex
sefw Y 8 1 a% ag  ewrfaw § fin
QT FAAT T A ALT A J O
e & FT e ot w gt g Fr AT
aft & fAg &% A §, 99 w1 gH
w9y qrft & @, I9 ®7 9o w3 |
ay feafa Qt § form & avit & wa Fafirar
& waw ag Y § fe ag ot A
g @ el oft we e
WITSAAN 7 Je o w41 | qAw AT
ag & 5 g7 0% Tt qarwafaw feafr
¥g@ §1 s fe gt
FT www gwT, a7 R g W@y
i & grk sTaw & 3 1 9w
g, froa faeelt fdier g€ 99 wr
Jeoiwr gw1 W I F A oAt
W YW waafasa w1 S s
o @ § | owT ot gt 3T A
1§ arT A g, AR I & feenifow
fodew A A g wegw
T W SIqr I57 wT gt ava wdy
Rt W wax feifes fRaeg
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aE w T wgd 5 Wi oifeeas ¥ e
N9 3T ¢ A €A gard At frdr oY,
a1 mfswive ¥, 75 @w @ W@
W ag v gt 431 A A s s gw I
w1 ag Tear Fara | ga ol & o
g e ag ot fevva wrt § g fadtan:
wWaast g yai §

YT q@ F9 gW, WAl g%,
7 qg1, gAY Wit AL N8, wEw gy,
gt sfafafaat &1 gowm gwn, dfea
T WA ot ug gwma § gt W
arfaears & 1= & wra W wwrE adi 4
W T wErE At § A gk W
W g ¥ gwea faeae wt @
Wi ot & a1 o& dar O
CR R SECER R R ]
feft wiferituer ®1 qu Y fear |
A fgrgear # qowre A et wanfir
#, dtar 3a w1 Afaw g, 99 b wE
A aar AT g s aTaweh &4
& e foaet ft RS gifi s v gm
wad o dd o< fr gad TEf ey
Wt aTg ¥ 37 & 147 g€ A it

& g g A A1 LgoAT g agar
e oF a1 & s wgA T g v
o & g9 § v 19 g @ e
wraré & farg g ar ady | AT Agn Ty
g fagi A age MW § 97 W
IRY weow waw gur ¢ fw eefe
g T I 2 gEET fhatw gw
& ¥ 3w f fgrgomta o wyr & 1%
| awt faw oag WY ag adr g
I\ aeg #7 Ag) awdr | & ag wew
Tt A1 fr EOEIT TIW AR & agdr
w9 ¥ w7 aed % ¥ ag qud s v
19 oF & 94N WRF & fawg g
2 oYt v gg agT vw gfez & fafag
af} ¥t vE§ fe ag Y ww & Wi
o xed 4% g Q9. ® & fr A,
agt 9T 3Y A KT wE@ 47 qT A
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fow aedr o § Y Age ¥ o
x&d oY 9T T g7 ag T 2k A
qg M g wEw ¥ et fr o gua
W wrfeeri ®1 g fear & afew
o T ww e s gw gwe W
#r§ afafer @ oo f 3 qeor
mrd

AT M T AwT R IW K AT T
& ag wgm § fv $= fzeh & mvrgy fam
R & fod gomr frmm wm ar
Jab fod wwar Y e ma
A gt FuT ag aswar AT & e gw
IawT iz w1 ) w dar g At
w9 & w9 fgrgena & A0 w1 @Al
1 g, wY F wae, a0 gf, ag am
9z ¢ qAW &Y, 49 A W gE
X gH wvATEe A evhwae
% 1 a7s § fw gEwT gewm
g &, afew soar SE o ¥ e
fawr i & fadr ag faar mam w1
YAy g A KT §9 wrearee fawar |
afew wrw for mg A gur § ImA
it & w7 ¥ 1wy @w @ Y, wva
w g o A gt W g fe sk
ot ww @ & W gt fasy o
et g3 faom w1 SeewA @1 g R
aq g WM ¥ W gfewd
wE .

& wwwat § fr w0 & qgeft wwww
w Y ag g w1s & ot @ WY
feafar wra s aferms e ¥ §
A% oW £ wifgd qiT gt
facanifow fotd=efesy ¥ 9 dgefr
WA WATET AT § IAAT W U gw
aad fecardfew fodm=n ao w1 § )
A% g9 %93  wWiwdwem A
A TR QYA et arx gAry
ard § wg A SN 1 ow aww A
§747 3 fXQ1 muT Ag A1 WEE A E
ﬁ‘rw:rﬂw‘rirlﬂwmﬁifﬂni
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a&T gram wfgd f& gw wom @
WAL & WT W R TE W
FifT wed Tgd ¥ a7 w7 Y frafa
& @A

Mr, Deputy-Speaker: Shri Vidya-
lankar

ot gewfre  wrelt @ T
wgrea, & wioh uF amETer wpaAn
F 1 fam @i & dwfeow smang ¢
7 agi oy w2 & 43 gu & W17 S0
fie sy & & w7 AE wawr ciw
qwgAT Wgd § 1 wgr ov wifer ¥t
T At g wifgh ag @ T fe
fae w17 wTg & wA & w1y IHY gw v
arg fear s

Mr., Deputy-Speaker: | am trying to
give chance to gs many Members as
possible.

ot tiwm se ;. Awa Wl
T3 a1q, Far f& ggr 97 g7 oaqn
qr frgd g wYr anri € wEEnE
T AT |

Mr. Deputy-Speaker: We have to
close the debate today.

8hri Radhelal Vyas: If we omnnot
catch your eye, what is the use of
our sitting here?

! wemde sl - w9 W
s TsA A7 A ¥ A S Wi
A Tt @ oA T gwim R

Shri A. N. Vidyalankar (Hoshiar-
pur): I have tried to persuade myself
to speak in favour of the actlon taken
by Government, but afier long efforts
in that direction, I buve not been able
to convince myselt that we could not
do anything else and what we have
done was the only homourable course
for us to adopt.

1 strongly feel, and Quite agree with
Shri Nath Pal, thntﬂlhil.pol.lﬁm.l

3 not &t jcml one Of
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[Shri A. N. Vidyalankar]

course, the Minister of Irrigation and
Power, has given us a lot of informa-
tion, but he has not been able to give
political reasons.

Shri D. C. Sharma: He is a retired
government servant.

Shri A, N. Vidyalankar: I feel it is

the House's desire that the political”

reasons compelling Government to
pay all this money and permit the
water to Pakistan after all that has
happened during recent months
should have been given. I still expect
that those reasons would be given.

The hon. Minister referred to the
water being used in Punjab for agri-
culture. ] think that wag not very
much relevant. There is well irriga-
tion also there. There are other alter-
native sources of irrigation. The ques-
tion really is whether, in view of
what has happened during all these
months, was it absolutely necessary
under the treaty, and was it proper
for us to have done what we did, and
whether in what we have done we
have acted consistent with our self-
respect and honour?

I think we are not living in normal
times. We have tried for the last 18
years to develop friendly relations
with Pakistan and we have failed.
When this treaty was signed, it was
signed with all genuineness and all
sincerity in the hope that our relations
with Pakistan would be cordial and
they would become friendly. And
those expectations were there. For 18
years we have lived in this hope and
bave tried to improve our relations
with them. But I think the recent
events were a culmination of our
efforts. After all these efforts, we have
not succeeded, and at present we are
in a different mood, the country is in
a different mood; Pakistan also
is in a different mood. So, this
was, I think, the most inopportune
time for implementing that Treaty.
Many hon. friends have shown by
arguments, which I need not repeat,
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that there was enough scope
in the Treaty for at least post-
poning the payment. Also, I feel that
Government should have anticipated
the mood of the country, the mood of
this Parliament. Parliament was
going to meet, they could have waited
and consulted Parliament, they could
have consulted the all-party commit-
tee that was constituted last time,
which consists of Members from the
Opposition as well as the Congress
Party. Therefore, I have tried my
best to persuade myself, but I have
not been able to convince myself that
whatever action the Government has
taken was absolutely necessary. Gov-
ernment should not have been in a
, hurry to take that action.

What can we do at present? The
payment has been made, but the
payment has been made to the World
Bank. I expect that the Government
should at least challenge the expen-
diture that Pakistan had incurred so
far, it should write to the World Bank
that unless we were satisfied on the
question of the previous expenditure,
the money should not be used. Gow-
ernment should at least tell the World
Bank that immediately a proper en-
quiry should be made either by the
Joint Commission on which India and
Pakistan are represented by their
Commissioners, or by any other im-
partial commission as to how that ex-
penditure has been incurred, where
Pakistan has spent all that money,
how these canals have been used by
Pakistan to serve as a defence line.
As an hon. Member hinted, long ago—
it was in 1855 or 1956—our army offi-
cers, responsible officers, senior offi-
cers, had drawn the attention of the
Government to the construction of
this defence line by Pakistan, the
Ichhogil and other canals. They sug-
gested that if Pakistan constructed the
Ichhogil Canal, we should also con-
struct a defence line using the Hudiara
Channel for the purpose. But we just
dismissed that proposal. Even the
PAP officers had informed the Gov-
ernment that the Ichhogil Canal and
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pill boxes were being constructed. I
bad an impression earlier that our
intelligence had failed, that they did
pot inform the Government sufficiently
in time, but that is wrong in fact,
the Government was well informed,
Government knew all these things that
were happening, how preparations
were being made. Therefore, it passes
my imagination why all these things
were just ignored.

Whatever has happened has hap-
pened, the past is past, but I thunk
that, taking the mood in which we
find the wountry and this House today,
Government should adopt a differeat
attitude, should think of what can be
done. I have suggested that at least
next year we should be firm, we
should not make any payment, and
this House should be firm that next
year no payment should be made un-
less we were satisfied that the money
that we were giving to Pakistan was
not going to be used for any sinister
purpose, This year also we should ap-
proach the world bank and say that
we are not satisfied with the super-
vision that they had been exerciaing
and we should get the whole matter
properly investigated. Whatever
might be the treaty this is an inherent
right of every country; if they be-
came a party to a treaty they should
be satisfied thut the other party was
also fulfilling all the provisions of the
treaty in letter and in spirit and if
the money that was paid was properly
utilised. We are not very much con-
ceroed with, techmical questions such
as how many pill boxes had been con-
structed and what amount had been
spent on each pill-box. We take this
question in a general way. How
Pakistan had been using the money
received for this purpose is a matter
for investigation and it is for the gov-
ernment to get this investigation dome
and to inform the House. There are

pici and Jout among  our
people with knowledge and Informa-
tion and among people who have been
fighting on the front also. I need not
name the people. When we visited
those arees, even those jawans told us

KARTIKA 19, 1887 (SAKA) Waters Treaty (M) 1248

so.  After all we should adopt some
kind of policy taking fully into accouny
what Pakistan had been doing We
should realise that we are Lviug not
in normal times but 1n abnormal tumes,
Our relationship with Pakistan has not
become normal it is still abnormal.
We shiould take decisions taking thest
abnormal Wmes into  consideration.
That is what 1 wanted lo submit. |1
hope this political aspect will be dealt
with by the Minister when he replies,
1 assure him that so far as our auns
and the spirit are concerned we are
all one, and agrec on the point thal we
should have the best of relations with
every country in the world, even
with Pakistan we do not want war;
we have never desired war; no Mem-
ber of this House wants war. Still,
we want to live in peace with dignity;
to have friendly relations with every
country does not mean that we ghould
give away our honour and dignity.
We want friendship with dignity and
honour. That is all ]| wanted to say.

Mr. Deputy-Speaker: Dr. Rao.

Shri Nath Pai: Mr. Deputy-Speuker,
may [ assure Dr. Rao that I have the
highest regard for him He is a good
minister, an bonest and able Minister
but we had hoped that when the reply
would come it would be on political
grounds, If the government is deter-
mined to show such a contempt for the
unanimous wish of the House that this
matter be treated as political, and not
technical, poor Dr. Rao should not be
made a scapegoat for the unanimous
decision of the cabinet. Either the Ex-
ternal Affairs Minister or the Prime
Minister should reply. The Speoker
this morning more or Jess gave a rul-
ing that it was a correct suggestion
and we were assured by the Minister
of Parliamentary Affairs that he would
carry out our wisheg. They are ingist-
ing in muking this a mockery of g de-
bate—] hope Dr. Rao will not mis-
understand me. We do not indulge In
walk-outs. But if they are making
such a mockery of a serious subject
of the debate where we raised points
which are basic matter of international
relations with Pakistan, reducing it
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(8hri Nath Pai)
to a ¢ ible technological mat- ‘&ffects are emotions of 44 crores of

ter, we have no alte'mative' but to
walk out.

Shri Harl Vishnu Eamath: They are
reducing an important debate to a
farce.

[Then Shri Nath Pai and Shri Hari
Vishnu Kamath left the House.)

17 hrs.
Shri Yashpal Singh: The Minister of
External Affairs may reply.

A} fER TR THAA IV
aFrEa, A Ot wgr & & e qada
AT § AT AT ¥ A1 Iz war
g
(Shri Kachhavaijya
House.)

st wemelre wredt e
wEIZg, EMo Fo UHo A qrfEEdT
AT oY g et s A 2 e
afes aifweanT oAt W foe ol ga
Wt fou gewT waTT Te Tix AHY 2
% | FqifE W9 Ble A FT AT
2% & fag qar 1@ § gafom & azq @
afgeT wxa1

then left the

(Shri Prakash Vir Shastri then left
the House).

o ondwe warw ;& seara an
& o ot g ot o fagm At gawr
X317 T WY aga ST @t A

Shri Hanumanthafya: May 1 make
one suggestion, Sir? As my hon. friend
said, this is not a party question, and
when foreign affairs are concerned,
we must take the whole House and the
country with us. We also must be
persuaded to plead for the Govern-
ment and the country. This is not a
matter on which the Minister of State
should answer. This is a matter which

people, and we are asked to raise the
morale of the people. I would like to
make a definite suggestion: tomorrow
let the Prime Minister reply. This is
not for Dr. Rao to reply.

Mr. Deputy-Speaker: It is for the
Government to choose its spokesman;
I cannot compel anybody.

8hri Han
matter for Dr. Rao.

: This is not a

Shrimati Renuka Ray (Malda): 1
would like to support what Shri Hanu-
manthaiya has said.

Shri D. C. Sharma: | also support
Shri Hanumanthaiya.

Shri Radhelal Vyas: Let the motion
be put before the House.

I WY WY AERAT ST F
ga Al

Shri D. C. Sharma: Those who are
affected by the treaty have not yet
been given an opportunity to speak.
Are they put on the blacklist by you
or by the Minister of Parliamentary
Aftairs?

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): The Prime Minister
has come. The feeling is that we
should reply tomorrow.

The Prime Minister and Minister of
Atomic Energy (8hri Lal Bhadur
Bhastri): 1 shall say 5 few words
now,

I WEREA, ug QWidE a@v
ot fae¥ fe graeg § o agw
gt ¥ w formst fr aog & gw w1 7%
FIA1 T Tg AT 9T § qg OF gaA
e & U oz § 1 oy o
TR T WTeE g #aT ¥ wafe
ag UEHT WAt WIT ag g1 greha ¥
dwr ot WY AT guT &1 1 &7 O E)
 gu #fer ag AT guiar
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oft ol @ : femes g &
Mz g o

ot wrer agrge welt R TEgE
fear . gr9a A arar 1 qF fr oA 0
mad §E g THE oY § W ag am fee
aif i & & wr § W aiferie
Iq &1 JIAAT § 1 g ArvA 0 W%
Tz a1 AT § | AfwT e ag awwta
oY O Tz geT Ag 19 gTeE ¥ Aw
fwar a1 g GIE & o0 w1 wIAT
¥ ¥g Qi #47 § FasT Ay div
frdfzs que A § v 398 @ 1@
@ g maw § e agh eo gan
faquaT ageeft et @ | feafa freat
A WA | T Wiy 1w ¥ wif
wE g7 § fin a5€ % 36 BT w1 I®-
fafregee & 1 9w awa e fafawex
AT ¥ WY N g a e ot mank
A Fg1 &fea ag qw famgw famae
drz gart wa § fr aed dw qu-
fafrede & &Y w1t 3% wxw %) ag
defafaeet v § 1 o §o o s
¥g X1 aHTH qEw A § ag wgt wr
Wt guk feofae gar § 1 5g it
% gara wkwn frgeem an g
w1 wkwr I F wFqee ag b
T sy aga A9y b owlw
600 ¥UT TN & wFeqwA £, 620
O w7 § Wi gw § garq Wy
81 w<I¥ T 83 WY FTRFaAWA 1
xAfeg ag o1 faz § fie asd 3% 3967
gafafeex wxar ¢ ag womar § ot
agt 7% Iai wrf grefaww wlg
i § wwk {fwar w1 wré wawaTe Y
A frqErie ¥ gw e wrf tamgw
ag £TF ST N §, ow gE daww@iz
%% 59 (¥4 ife 5y ¥ ox Arfaxa
% fr ffrar vt qrfesma O & O
fog ¥ 2¢feen dudy § wore ag 2ed § tuw
feae awd % Wt 1 3w ¥ wif fanwr

KARTIKA 19, 1887 (SAKA) Waters Treaty (M) 1252

otz 37 & yedews Y s A | ot
% aft fw o1 qmw § 4 A 37 ¥ 9@
Wt 1 a¥d §w @ w1 aga as vEa k fe
wif g7 47 da1 mfiweara @ Jf ToaT
§o¢r A g v wif ag fede qwiw
% foq w5 & g &M w§ Wgl aw
g e ENT &, gw A g8T gW A
al Wy gH ad) waw § ot g
A gw &1 @ af § o qw & wYor av
feda quiw wiw & feefd & ng
Tyt At war § | wsd dw wTET R
o1 qraIe ¥2ar § | wig anan § e
as¥ & o det ¥ § fwwt o gEw
w1 41 ag x@ 317  fog @ dmgw
wgar & fr ag de1 oW v & fo
u% g forg w1 ¥ fag ord dw wsm
2ar b 1 ag apa Afwuw i &
fie w1 FewT de1 W1 el W ar
win % fag g7 7 &Y | W oY a7 W
¥o Al vy v % AfeT agt aw gw B
wrqw & % w1 wrf 4 arferary A
uv feqr g1 o gwiw & fog oW
o

ag fadivdey wheg o am o)
k' e wgi aw  foewedw &
7 w1 gaw § gw A vy ewh fe
fr iy A A magi R g ¥
a1 Afww 0w § ¥ R e www Al
targar | PR el Caft g

fawalsg & s¢00, 10,000 A
15,000 FTETTT @ . ..
% wopfg waen ¢ foealadg

qifiears & amd fead § T wewt ot
o ¢ ?

ot wrw agrye wredd : o & 30
e A ot AfY omaa fe & fad
§1 207, 25§, 35 €1 aT wwky SETE
i, Wik %@ 3i &fiwT ag am e iy
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[ ey g vt
f& 10 ®m|, 50 97 41 1 FE wIAT
T IA AT AT IR A

U% WA §TEQ : aTET A1
WY E

ot Wi T el o aET S
g 0 A1 zAw A F 7 F oy
_ T FH WFAT VA A qEEee faar Y
Im | drmr o wm A AY ¥
35 xAmr & s Tw F A ¥ &
FHMT AT | o 717 ¥ TH gRTHA
firat & WY ameman 4 ag aw A &
Faerger oo Arowsr & 00F & o1 qF FAT
gt & WY foaet frag oa% 7
T T § AT I TOE FT A AEANE
qr W FFIC A9AT & g WEAT Ag
Lel o

ag foomiwiry 3% ot wr et
o i & G @ A} R o
w w f T g At o o
FYTAT €YU A ALY gYaT & .

QW WA WA T 56 9 a4 §
IT o d g F

ot are Wy et : ag g ot
T RN A | AR g9 A Wi
w1 Wit &y et fr T aTed ¥ v
g i & aga qgeraw | Tafie ag
g fr g Sww o T 3 § 5w A
qIffT TR wET § T g
% fag & ag am &% T W &
& @ 7 Bifrw A Y@ g
FEwr wfa § § qF A wrafefa,
aed &% 1w owe o¢ fam

ifrrswm S wsaa
EE wOAT | T I A% wdE
qr W 67 A Af & yefeg w oA
wré ware dur Y e e g afera
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%1 fair W 7gTeR et W & forg
¥ ®C | W9 TF U4 § 81T 99
iz i g 21 & i w rew AEE B |
% 39 <ifaw Y wv8 a0F ¥ gowaT
& NfE st ek Aremar A
oz T 4@ & fF gw 39 F1 Az @
FE | W A I 9T W FTET AY_T
79 & ¥ qeft & g Gar wd ww e
HST ATE T 1 ATAS & | ®TH! T 1
T X AT | 3w & e e e
§ww wY wrerfis feam, = fafreeh &
ger, «ff arrEr F1 Fuce T ST
v W1 gt fear g famr o
Iu %t 7 a7 FTawT &g A fean
s I & a1q o AT UF LT vEE
fagu ¥t st wTer dwTeeE @ 3@ A
oY gH oo ST TEAT & 1 W OF
e gfrn & e €, s fg W
% FA AW ¥ W gW ag o oA
tgfm i amaRw s ke &
#4 ot s o & | oaw €,
w5 qififess faquem & wa fagquaa
¥ gt wrf o i @ wh afeg
foerer gw 7 a1 wew ¥ 9% W ar
T w1 A7 fir dat Wk ag FW o o
a3 & | e 57 &var & fw
g WA gH o At ¥ & oA we
£ VT w1 =g § an wima § o e
o9 T T £ 7 qg A gw wr O
& w1 & adt & fec qafan wwi
1 gaTT W FT s Tea e
T A ag X e P oW
arfeeaT [ w3 awar g, fae & g
¥ gAY AT S T e g

W Tt ¥ oF Ay e d
W W Qg I ALY WO €, A1 pw At
¥ o e dut @2 ua €Y ar
el &, 9 fF W AL deT W 2,
qrafery w2 W agt aw v g €,
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wgrafageet g0 sq H owdt ¥ o
ardd, wife gw Az @ w@ §
™ = s fr ol e ww A A
o v G ¥ w9 g, a1
FATR ATHA O wread faguee e
T A 93 e ag wg aw AW
&m 1 W #ifay fe e feedt 99
W & WY ST Y 9, WY g9 e
ifT §T @ & 71 T S g g
et g 1 fere o g1 oA s, ag
UF T AT §, AT g K a1 o o
s A & e i & A erd
forrrae a1 oW T9d T @3

o sifgar wmgT & At g w fe
ar @1 oF I TErg Wi a7 diw, 3g
arfawet a1 3% &, W gfam A
feege @ ag ff wwh } e oar
L cicdu face R isd ool

nnwﬁra.aﬁaa%maaﬂah
AT ded § o gw favgw oW |
& 1 & gwwan § fe seciwe gfmn
Y woer sfeelbwe § Y ot i
7 garh fifera ) awwe f

oy gfe faomy wrorer : 39 Y -
WTAT qE )

wt W™ wgTgT W gl o
wiarft & g oy ol fe s
e Qe qen B, W A qEd
Pefrer Faggea & w3 gm o, fowr
# wAfewe o OF avg € ar o,
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@0 myww § e Ounaw g W@
ey v §

dur fn & 3 wgy &, W ® A A
Tratweet avd $% 1wl § 1 sfr oo
A mIige e g i ¢
fir % ae¥ &% W) 2aar T W § W
9 ¥ qon A w@ § | wiww qg ot
&ne ¢ f6 g0 IW ®1 EIEETE qNW %7
w3, At T ugs ¥ ot Afy wrw@ #
W ATt ¥ ddew o Hr qwaT &1
AT AW (RAITTE  FTATHZ T MEH
g A a m A, w3 ot T
o § o g Y 39 & s af agre
o gx fosft § 1 5 &1 wamw ag Y
for g gown Fg 9 e g g
T A ¥ s ot % A, 4% A
frami a4, afww des-framgz ow famr
o7 UF TTH T AL TAT AT A€AT & 1
o g T g w1 A AR FEE
wt wafawon ¥ & w7 ook &% & afr
AT CEEgE O F qeATAT awar

L

H forg mafra At & o fadw
a7 & fir g7 37 %1 a9 Arfa
w1 gedt avg aEWT §-aw G f
¥ ¥ g &g AT & F ad,
% WY g7 oW A € 1 oW arl
wat o aww qsqfa # twd g
o garfem e & i o e e
yfemd, sy dwengrman § o g
1 N AT wfHw

wh yfc favy wom : w7 T iy
xR IR ey & wwan § i arfees
@ gt w1 fggrma 97 fer amem
wox ¥ faly germm Al wiom

oft wrer wgry el ;7w A A
¥ fx ad &% wg wx wwen § o1 A w2
A &
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st gf favoy wror': sy g ooy
tawarg?

o wrer wgrTyre et : ag W o
2m, ¥feq afeeams o s, 98 W
IAA T

ot g farwey wrwrw : firer w2 &0

oft 7y fomd : wow i F a2 &
®: gm & qge §o sy, feg o
& qrfY & eart & wOT W T wOd
# Qe g o sy o o ad
Tgeft §, 97 59 AT FT A9 IEHAA g
& oY W woeTe g wfed & At
gAtaaTT 7 FT awdt § o< ag o gw
femd @ § ot vg & v gw W
# w7 37 %1 vafimy 3 st ey § ?

oft wrw wgTgT e : g A AW 59
qrErar 1 ¥g 7T weT AT fegr
qr | wafma & & am ot oy o,
HL AR AT WY A g ¥ vw aww
oy = f ot ot wew gETT e
t 3]

oft e fay : o qOwTC WY o
% fis arfeeams & wwrdngT %) o wrRTEE
fear a1 fs e am W gEt ghaard
w1 firgeer & fares v A fean
amtr o fRT Wt 3| 3 37 ) A
fra, @t fT @ORTT & qT9 ©E A R
w1 mreedt § fr g wyar aifeem st
kT N fede i
¥ fag wedmrer aff W ? o orfee
wwiter & ¥ g3 O qwa §, ek
arfafoeg & T w1 dver & qe
Y g Ay T oy e § e ag W
arer fqrie ?

oft e agryre et : WY ww Ay
ot omew At § fis ofeeam & oW
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qg TTAT AT AT A T§ HT R
O |

ot wra oqrf : wifes waw wd
qgr w1 AT Wi

Bhri Hanumanthalyn: Please speak
in English.

Bhri Nath Pal: I am sorry, my hon.
friend from Mysore has requested me

to speak in English. I am grateful to
the Prime Minister for

qw AT we : Tl § afai

«ft wre otk : q@ FwraT & f e
woft ot agt vafeaw 1 @ o TR
qz s fan | war AT degant
At &7 g wT% A a7 5 H @ A
w wfasr £t 1y f ag wr @ E 0w
fis qmg & g7 A ww T N sfgw
wrfgT 1 of fir wror ) @gw w1 T
sa welt A aw & foar oy ?

ot erer Ty wret : & o dfifen
# a1 Wi &% @ giw awy A atw e
At @, & agi ¥ g o & Qv
agt o & forg 1 & qEer T8 9T ww

it gfc fawy wom ;@ W qd
g A faeh

ot e wgg wewt: ag faw
art wrfgg €

oft weg amerow fay : & ot e
#r a1 fw

Mr. Deputy-Speaker: Motions 2
and 4 are disapproval motions. 1 will
take them first. Is Shri Yashpal Singh
withdrawing his motion?

Shri Yashpal Bingh: No, Bir.
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Mr. Deputy-Speaker: Then I will
first put substitute motion No. 2 to the
vote of the House.

The substitute motion No. 2 was put
and negatived.

Mr. Deputy-Speaker: Shri Prakash
Vir Shastri is not here, I will put
his substitute motion, No. 4, to the
vote of the House.

The substitute motion No. 4 was put
and negatived.

Mr., Deputy-Speaker: Does 8Shri
Madhu Limaye want his substitute mo-
tion to be put to the vote?

it wqforag : of gi
Mr. Deputy-Speaker: 1 will now
put substitute motion No. 1 to the vote
of the House.
The substitute motion No. 1| was put
and negatived.
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Mr. Deputy-Speaker: Shri Tridib
Kumar Chaudhuri and Shri 8, M.
Banerjee are not present I will put
substitute motion No. 8 to the vote of
the House.

The substitute motion No. 3 was put
and negatived.

Mr, Deputy-Speaker: Shri Bade,
Shri Kachhavaiya and Shri Yudhvir
Singh are not present. I will now
put substitute motion No. 5 to the vote

of the House.

The substitute motion No. b was put
and negatived.

Mr. Deputy-Speaker: The discus-
sion is over.

17. 20 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 11, 1965/Kartika 20, 1887
(Saka).
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